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BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONAL BENCH, PUNE

ORIGINAL APPLICATION NO. 58 OF 2022

M/s. Sudarshan Chemicals Limited ...Company

IN THE MATTER OF:

Aryavart Foundation ...Company
Versus

M/s RIA CETP Co-Op Society Ltd & Ors. ... Respondents

AFFIDAVIT OF REPLY ON BEHALF OF RESPONDENT NO. 5 TO THE ORIGINAL
APPLICATION

I, Shri Mandar Velankar, Age 45, General Counsel and Company Secretary of Respondent No.5
(hereinafter referred to as the “Company”), and having my office at 7th Floor, Eleven West
Panchshil, Survey No. 25, Near PAN Card Club Road, Baner, Pune, Maharashtra 411069. I am

authorised to submit on behalf of the Company as follows:

1. 1 have read the present Original Application dated 24" May 2022 read with amended
memo of parties dated 1% April 2023 (“Original Application”). In the said Original

Application, the following pleadings have been served upon the Company:

(i) Joint Committee Report dated October 2022,

(ii)  Additional Report of Joint Committee dated July 2023.

2. Tam conversant with the facts and averments made in the Original Application and hence
T am able to depose to the same. The present Affidavit is being filed in compliance with
Order dated 16™ October 2023 to set out the relevant facts demonstrating non-
involvement of the Company in Respondent No.1. I crave leave of this Hon’ble Tribunal

to file further Affidavit, if necessary.

3. The Company is wrongly arra)'red as a party Respondent in Original Application due to

the following reasons:



(@)

(i)

(iii)

(iv)

™

(vi)

(vii)

The Original Application does not make out any case against the Com . A

neither any averment nor any relief claimed against the Company. Compa 1@; \ e

7

is merely added as Respondent No. 5 in the amended memo of parties. In %&E«gigé;%& S ’
any case made out, Company is neither a proper party nor a necessary party; S ———
The Company is not a member industry in Respondent No. 1 since 2016. The
Company resigned as a member of Respondent No.1 on 12" September, 2016, much
prior to the period of violations asserted in the present proceedings i.e. 2017 to 2023.
A copy of the letter dated 12" September 2016 addressed by Company and
acknowledged by Respondent No. 1 is annexed as Exhibit ‘A’ herein.

The Company has no role to play in the management or operations of Respondent No.
1.

The Company treats its own effluent in the in-house full-fledged effluent treatment
plant (“ETP”) and discharges treated effluent within the parameters prescribed in the
consent to operate issued by MPCB (“MPCB norms”). The Company’s ETP is self-
sufficient for treating the effluents and therefore the Company is not required to
discharge its effluent into the CETP for treatment. A copy of the amended consent to
operate dated 13™ December 2019 and 22" December 2021 is annexed as Exhibit
‘B’ and Exhibit ‘C’ respectively.

After receiving the direct discharge permissions from Respondent No.2 and
Respondent No. 4 in the year 2016, the Company started directly transmitting the
treated effluents from its ETP (in compliance with the MPCB norms) through the
holding tank into the CETP outlet from where the effluents get pumped and further
transmitted into the MIDC disposal tank for final disposal in the Kundalika river at
the location approved by the NIO. A copy of the no-objection dated 4™ July 2016 and
13% July 2016 issued by Respondent No. 4 and Respondent No. 2 respectively is
annexed as Exhibit ‘D’ and Exhibit ‘E’ herein.

Respondent No. 4 requested the Company to agree to a dilution arrangement in
writing. As a matter of fact, Company’s treated effluent is being used to dilute the
highly concentrated effluents of member industries of Respondent No. 1,in order to
achieve the disposal standards by Respondent No.1.

Respondent No. 1 has been attempting to falsely implicate the Company in the RIA
CETP liabilities and wrongdoings.



(viii) The Additional Report of the Joint Committee dated July 2023
responsible Respondent No.l and M/s R&B Infra Projects Pvt.
Tectonics (PCD) Ltd. for violations during the year 2017 and 2023.

L

RELEVANT FACTS: '

. The Company is engaged in the business of Pigments, Intermediates for Pigments and other

related products since the year 1971-72 and was one of the first companies to establish its
manufacturing plant in MIDC Estate, Dhatav, Roha, District Raigad, Maharashtra (“Roha
MIDC”). The Company in order to carry on its business, requires fresh water consumption
for its operations and to treat effluents in its ETP in accordance with the norms laid down by

Respondent No. 2.

_ Since there are several small, medium and large-scale industries in Roha MIDC industrial

area which generate effluents, there was a need to set up Common Effluent Treatment Plant
(‘CETP’). The purpose of the CETP was to collect and treat effluents from individual
industries unit and then treat it fully and discharge it at the designate point as per the

prescribed limits.

. Accordingly, RIA-CETP Co-operative Society (“Respondent No.1”) was formed as a

special purpose vehicle to establish and operate CETP for the Roha Industrial Area. Upon its
formation, Respondent No.l assumed responsibility of maintaining and operating the

infrastructure of the CETP.

The Company was a member of the Roha CETP during 2005 to 2016 and was treating and
discharging its effluents through the Respondent No.1. The Company was constrained to
resign from being a member industry on account of Respondent No.1’s refusal to accept
additional booking capacity of 5 MLD to the Company. A copy of the letter dated 160
February 2016 addressed by Respondent No. 1 is enclosed as Exhibit ‘F’.

Owing to the refusal of Respondent No.1 to increase Company’s effluent output from 7.5
MLD to 12.5 MLD, the Company requested Respondent No.4 and Respondent No. 2 for
permission to allow direct discharge of its fully treated effluents from the ETP to the outlet
of CETP through the MIDC disposal pipeline.



10.

In 2016, Respondent No. 4 and Respondent No.2 gave their no objection to z___r LOmp
direct discharge of the treated trade effluents at the outlet of CETP through ded dat |
disposal pipeline provided by MIDC.

As the Company upgraded its in-house ETP and received direct discharge permission, there
was no requirement for the Company to route its treated effluent through the CETP process.
The CETP process includes neutralization, flocculation, primary sedimentation, equilization,
bio-reaction, secondary clarifier and then it would be pumped out from the MIDC disposal
tank into the creek (‘hereinafter referred to as ‘CETP process’). Therefore, the Company
resigned as a member of the Respondent No.1 vide its letter dated 12 September, 2016.
Copy of the letter dated 12 September 2016 is enclosed as Exhibit ‘G’ and copy of graphic
diagram showing the route taken by the treated effluents of the Company is annexed as

Exhibit ‘H’.

Since the Company resigned as a member of Respondent No.1 in the year 2016 and was
treating its own effluents, the Company continued to pay proportionate charges only towards
pumping and water consumption to MIDC (at the rate of Rs 1.50 per m3 prevailing up-to 30
September 2017).

Respondent No.1 was aware that the Company no longer pays for (i) CETP process charges
(forming part of hydraulic costs) and (ii) organic costs which are generally paid to fully treat
the effluents. As the Company only continued to pay charges towards pumping and water
consumption, Respondent No.1 was faced with a situation of inadequate funds to run the
CETP operations. In order to overcome the shortfall, Respondent No.1 arbitrarily decided to
increase the hydraulic charges manifold without any basis in an attempt to target and extort

monies from the Company.

Company cannot be a part of the CETP because of the guidelines barring 17 categories of
high polluting large scale industries to be a part of CETP as per MoEF & CC Guidelines. A
copy of the MOEF and CC guidelines are annexed as Exhibit 1 herein.



11.

12

13.

14.

15.

16.

17.

to Rs.13 per cubic metre without any basis. The capacity of the CETP wa ) an
10MLD to 22.5 MLD in September 2017.

Section 33A of Water (Prevention and Control of Pollution) Act 1974 between 2017-2022
including letter dated 6™ February 2017 issued for non-performance of the CETP.
4

On 1st February 2020, owing to the failure of Respondent No.1 to comply with disposal
standards prescribed by Respondent No. 2, Respondent No. 4 was compelled to take over the

operations and maintenance of CETP as per the directions of Respondent No. 2.

It appears that in 2021, show cause notice and prosecution notice was issued by Respondent
No. 2 to Respondent No.1 for closure under Section 33A and Section 41(2) of the Water
(Prevention & Control of Pollution) Act, 1974. These notices were issued to Respondent No.
1 and M/s. R&B Infra Projects Pvt. Ltd. and Hydroair Tectonics (PCD) Ltd. (JV).

The CEPT was further handed over to M/s. R&B Infra Projects Pvt. Ltd. Hydroair Tectonics
(PCD) Ltd. (JV) for upgradation and Operation & Maintenance. The entire rehabilitation

and up-gradation work was to be commissioned by 31.01.2023.

In December 2021, Company received amendment in consent to operate for expansion from
Respondent No. 2. Under the terms, it is envisaged that the Company shall recycle treated
effluents to the maximum extent and the remaining shall be discharged at the CETP outlet
sump through dedicated pipeline after confirming to the standards. However, the present

effluent quantity generated is 7.5MLD.

The Company has installed Online Continuous Monitoring System for pH, TSS, BOD, COD
at the outlet of its own ETP and inlet of MIDC Disposal Tank. These monitoring systems run
on real time basis and are connected to the server of MPCB. The treated effluents of the
Company are discharged within the applicable MPCB norms. A copy of the Report for the
period 2018 to 2023 obtained from the server of Respondent No.2 is annexed as Exhibit ‘J”.



18.

20.

21.

22.

23.

The Company in order to ensure its compliance with the MPCB norms as stipulated by
Respondent No. 2, discharges its effluents through a dedicated pipeline leading into a
collection/holding tank. Furthermore, the effluents are subsequently pumped into disposal
tank under the control and responsibility of Respondent No. 4, for final disposal.

As a part of Roha industries family and to enhance sustainability of CETP, Respondent No.4
requested the Company to consider paying Rs.3.55 per cubic out of Rs.23.40 per cubic meter
as O&M charges, for allowing Company’s treated 6.5 MLD effluent to be mixed with the
concentrated effluents of CETP members (“proposal”). A copy of the minutes of the
Meeting dated 31 May, 2022 is enclosed as Exhibit “M”.

LIABILITY TO PAY:
As per the Report of October 2022 submitted by Respondent No. 2, Respondent No.1 has to

pay environment compensation due to continuous non-compliance of discharge standards.

As per the Additional Report of July 2023 of Respondent No. 2, Respondent No. 1 and
Respondent No.4 through M/s. R&B Infra Projects Pvt. Ltd., and Hydroair Tectonics (PCD)

Ltd. are responsible and liable to pay environment compensation.

None of the Reports saddle any compensation liability on the Company, as the Company is

not involved in the functioning or operation of the CETP.

REPORTS:

The following reports/results are on record:

(1) The Inspection Reports are annexed at Annexure A-3 of the Original
Application(pages 88 to 110) (“Inspection Reports™). The period of the Inspection
Reports is between 28" September 2020 to 31* January 2022. As per Inspection
Reports, site visits were carried out in the premises of Respondent No. 1. The

Inspection Reports set out the factual data and shortcomings of the CETP.




- (i)  The Analysis Reports are annexed at Annexure A-4 of the O
™,

(pages 111 to 240) (“Analysis Reports”). The period of the
" between 5 October 2020 to 10" March 2022. As per the Anal

samples are collected from the outlet of CETP.

L]
Annexure — VII of the Joint Committee Report of October 2022 sets out the analysis

results of sampling carried out at the inlet and outlet of CETP for the period January
2021 to August 2022.

(iv)  The Joint Committee Report of July 2023 sets out analysis results for the period 2017
to 2023 from the inlet and outlet of the CETP (page 863, 878-889 of the Report).

The said results/reports are not applicable to the Company as the Company does not
transmit its treated effluent through the inlet or outlet of CETP.

24. On 31% March 2023, Respondent No. 1 made oral submissions and misled this Hon’ble
Tribunal by submitting that Company’s effluent is going to the collection tank of the CETP
and therefore the Company is a necessary party. In fact as a matter of practice, Respondent
No.1 has been channelling Company’s treated effluents into the CETP at its own accord and
benefit, to dilute the highly concentrated effluents of the member industries. On one hand
Respondent No. 1, at its own volition and benefit, has been using Company’s treated effluents
for dilution purposes and on the other hand Respondent No. 1 has sought to maliciously shift
the liability on the Company by misleading this Hon’ble Tribunal.



CETP. It is respectfully submitted that the Company has not contnbuted to pollu'“
environment in any manner whatsoever. In absence of any case made out, the Company is

liable to be deleted as a party to these proceedings.

Solemnly affirmed at Mumbai )
On this _Z‘E'éy of February 2024 ) A/?,
DEPONENT
VERIFICATION

I, Shri Mandar Velankar, Age 45, General Counsel and Company Secretary of Sudharshan
Chemicals, the Respondent No. 5 abovenamed, do hereby solemnly declare that what is stated
in paragraphs 1 to 25 of the above Affidavit is true and correct, being based on my knowledge

and based on information received by me and is believed to be true.

P

DEPONENT

Place: Pune
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Exnisim A

SUDARSHAN

R |
A 4
: + Sudarshan Chemical Industries Limited
46, MIDC Estate, Dhatav, Roha,
Dist. Raigad 402116, India
. Tel: +91 2194 263 531 Fax:+91 2194 263 602

12" September, 2016
To,
RIA CETP,
Dhatav, Roha

Attn: Mr. P P Bardeshkar
Sub: Discontinue our ﬁwembership to the CETP

,M“mc disposal line. With regards to this, we want to discontinue our
Zithinimediate effect,

Fbr ﬁﬁmshan chemical Industries Ltd M&Q
Qzé/_“é”/ - /E&;ﬂ P
o

B N Kadam
General Manager --Works RIA-CETP CO-OP SOCIETY LTD-
: Clo.: RLR.C., Piot Ko. 6,
;:me aazy it

Sudarshan Chemical Industries Limited

Global Head Office:

162 Wellesley Road, Pune - 411 001, India

Tel: +91 20 260 58 888 Fax: +91 20 26058 222
Email : contact@sudarshan.com

www sudarshan.com

T S PRSI PSPPSR QRPN S, o .
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Consent ordér No. Format 1.0/BOICA

4 | Pesticide Formulation (Liguid) FOD0 KI/A
5 | Pesticide Formulation (Solid) 1200 MT/A
6 | Co-generation plant 10 MW
4. Conditions under Water (P&CP), 1974 Act for dischargs of effluent:
Sr. | Description Permitted quantity of | Standards to | Disposal of treated
No. . distharge (CMD) be achieved
1 | Tradé effluegt 7412 As per
; ‘ Schedule-I
2 | Domesfic effluént 208
I S —

U si/s Sudarshan Chemical Indusiries L2 7SRO Ralgind i/ UAN No. 0000001048

ExtiglT B

P
Siipdn
i o g g

_______‘___.____,____,_—________,_ s =
MAHARASHTRA POQLUTI_QN CONTROL BOARD

Phone :  24010437/24020781/ Kalpataru Point, 3rd & 4th fioor, Sion-

24037124/24035273 S "Matunga Scheme Road No. 8, Opp. Cine
Fax . 2404453224024068/ 24023516 e, Plana! Cinema, Near Sion Circle, Sion (E),
Email ast@mpcb.gov.in Mumbai - 400 022

Visit At ; hitpi//mpcb:pov.in s et

C-CelVTIAN No. 0000001048/Aniend/1T%CAC- [ q1 20000[4
Date- | 3 \12] 2819

To : ? :L‘ i Ci

Mis Sudatshan Chesdical Indusfries Ltd.,

Plot Nos. 44, 44{part), 45, 48, 46{part), MIDC Dhatav,
Tal. Roha, Dist. Raigad ~ 402 116.

Subject: Grant of émendm_‘e‘::.\t ir Consent to Operate under Red/LSI categafy\ fé;:
Ref.: 1. Existitig Gonsgnt No, Format 1.0/BO/CAC-Cel/TJAN No. 20673/51% CAGH % Nl

1801000769 dtd. 19/03/2018 valid up to 31/07/2020. N E‘f
9. Minutes of Consent Appr@i{sal Committee meeting held on 16 Q‘i ! 30}13

=,

Your application UAN Np. 0000001048 if*}‘&.,
Dated: 25/07/2018 ) g e
For: Grant of gmendoient in Gonsent to Operate under Sectioy B.of the Water (Prevention &

Control of Pollution) Act, 1_974 & under Section 21 of thefé;ir-,;fﬂgayé.atlon. & Control of Pollution)
Act, 1981 and Authomatmn undex Rule 6 of the Hazardous & Other Wastes {Mapagement &
Tzansbpuﬁ&éﬁ Movément) Railes 2016 is considered d’thg.,_Cons_eﬂj; 15 herehy granted, $uf1ject

to the following terms and conditions and as det.gilg_g*q_ﬂ"@e schedile I, II, Il & IV annexed to
G e

this order: w e B

1. The Consenb to Operate is granted for gex:erﬁ}a? 10 31/07/2020.

2. The adtual capital investment of thé'_‘ﬁsi‘ &y is Rs. 551.48 Ors as per CA. Certificate
cubmitted by industry. P ';} . : ‘

3. The Consent s valid for the manu;‘?.%ﬁmug of
oty du z : S

%

Pigments, {Orgadit; bigments, Ino
pigmégnts, p‘_',;7 Tt “preparation , Fluorescent pigmetits,

I-ﬁghperforn‘% Ci-pigments, HP dyes & intermediates)

5 T Tatermediatis " (or Pigments, Agro Chemicals & Fize 4824 MIT/A
ER f‘{ % _fae"s Technical {Organo Phosphorous Pestigides, 5958 MT/M
Lfizides,  herbicides, fungicides, bio  products,

iéé.%ntiiéides, plant g_ravﬁ:h regulators, herbicides)

- PogelgflZ

o33
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. Conditions under Air (P& CP) Act, 1981 for air ermissions:

r. No-| Description of stack / source Number of Stack | Standards to be achieved
1 Boiler-1 (Coal/ FO) i As per Schedule-I1
2 Indnerator 1 As per Schedule-IT
3 Boiler-2 (Coal) .1 As per Schedule-1I
4 | D.G. Sets (250, 624, 1000 & 1150 4 As por Schedule 1T
| KvA) _;
5 Prodess Stacks 36 As per Schedule-II
6 | Boiler 1 As per Schedule-TI
7 D.G. Set (250 KVA) i As per’SéhériulefII
. Conditions about Non-hazardous Wastes: ﬁ‘%“&‘*}
J z 3
P S ‘.L S S . Quamw = uD G'S@"‘t""‘ o s
St. No| Type Of Waste e [Teeat {gtg} .
;[ Paper Plastic 212 MT/A| NA Onsits THgjHécation
seepages, Fibre Drums ran
o Mica waste (dry) 3,500 MT/A NA & ﬁ’?ffﬁte
récycling/ CHWTSDF
3 | Canteen Waste 6 MT/A N'A? b%ﬁe‘ai{"n Biogas plant/ Compost
| Rubber, Handgloves, TMT/A | NA% :;;Sﬂe_ to offsite recycling/
4 | PVC Shoes, Tarpaulin, Q CHWTSDF
Hose Pipes i e
5 Broken Discarded 2 MTIA-’_L;T}:EA Sale to-cffsite recycling/
Glass CHWISDE
6 | Boiler Soot 2N Sals. to.offsite recycling/
. «1-}; CHWTSBE
7 | Tosulating Materiall | &_g MF/A | NA | Saletoaiifhorized vendor/
Thermocel T 2 __ | CEWTSDF
8. | Iri_m Scrap {300 MT/A NA Sale to atithorized vendor for
~ offsite.recycling
9 Plastic MNoo- Mvet‘élhc 300 MT/A NA Sals to offsite-recycling/
Scrap) _ CHWTSDF
10 | Paper 100 MT/A || NA Bale th offsite recycling/
] £ , i = | CHWTSDF
11 Elﬁeeﬁ‘ﬁf,Sg\i‘éi‘i 7 MT/A NA. Sale to offgite recycling/
@ FBS CHWTSDF
12 & &t Scrap 100 MT/A BA. Sale to offsite recycling
e ‘m 068 MT/D.| s | Sele ba Brick Making Units/
14 E;ce'ss Biomass from 50 MT/M NA. Use as hip-fertilizer/ compost/
ETP Fuel in Boiler/ CHWTSDF/ sale
 to other ETPs
15 | Discarded Barrels 700 Nos/A NA Sﬁle
16 | Process Potatoes waste | 80 Kg/D NA. Biogas/ Yermin
Oompasltmg

2 Condlt;ons under Hazardous & Other Wastes (M & TM) Rules 2016 for treatment and

d.isposal of hazardous waste:

fite wf'é-'fm R

e e

" Pogelofl12
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- .
P Spent solvents 20.2 2000 | MT/A Recyﬁ authorized pre-
. ‘ processors/ Onsite recycle-
_ reuse

2 | Distillation 20.3 12 MT/A |Incineration| CHWTSDF/ Incinerator
residues )

3 | Process waste 26.1 30 MT/iA | Recycle | Sale to authorized recyclet/
sludge/ residue manufacturers & suppliér

4 | Process Waste - 29.1 215 MT/A |Incineration| Incinerator/ CHWTSDF
residue . ]

5 | Chemical 34.1 1 MT/A |Incineration| Incinerator/ CHWTSDF
containing )
residue sd e B

6 { Discarded 33,1 4000 |[NeusA| Récycle |Sale to authorjzed party
containers/ : s 7 _.
barrels/ liners LY

9 | Discarded 33.1 Co4D MT/A | Recycle | Sale to authorized party/
Containers/ CHWTSDFE
barrels/ liner . 2 a o

— 8 | Discarded 331 "4 | MT/A |Incineration| Ifcinérator /CHWTSDF
Containers/ et
barrels/ liner . - S {4

5 | Flue Gas 372 4 MT/A | Secured | CHWTSDF
‘cleaning residue* Landfll

10 | Toxic metal 3595 | 0.5 | MTHA | Secured |CHWTSDF
containing |. Landfill
residue from . :" o
water LA
purification . 3 i

11 | Chemical sludge | 35.3- 350D, | MI/A | Secured |CHWTSDF

“I'from waste watel é“’ < L:g"! Landfill
‘treatment f :

12 |-Filters and filter | MT/A| Recycle/ |Sale to anthorized
material which © |Incineration| recyclers/ CHWTSDF
have erganic
liquid - .-

13 | Sludge & filters [ Kgia | Secured | CHWTSDF
contaminated.. .| Landfill

. withoil _ ..." {5 s

14 | Discarded . 15.2 i MTIA | Secured |CHWTSDF
asbestos ™ ] Landfll

15 Wagi‘efﬁ%gj&u& 59" 300 |Ltrs/A [Incineration| CHWTSDE/ Onsite
ot;‘ntam g oil Incineration

16 | Dis¢arded 33.1 8000 | Nos/A| Recycle |Retuined tosuppliers/
Containers/ . " | authorized recyclers
barrels/ liners i ;

17 | Date expired and| 29.3 4 KL/A |Incineration| CHWTSDF/ Oasite
off'specification Incineration
pesticides ; \

18 | Ash from 37.2 8 MT/A | Secured |CHWTSDF
incineration Landfill

19 | Spent Carbon 36:2 3 MT/A |Incineration/| CHWTSDF

Secured
' , Landfll
90 [ Pesticide residue| 29.1 200 | MT/A |lovineration| CHWTSDF/Onsite
(,g Incineration
i
[11/; Sudarshan Chemical Industries Ltd." SRO Raigegd 11/ UAN Ko, 0000007048 [L__,ﬂ Poge3of12 o

g
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#\

FI Used/ Spent Oil 5.1 800 |Lir/M | Recycle |CHWTSDF/Sale to
authorized party approved
by MPGB/ CPCB

22 | Phosphoric - 250 |MT/M| Recycle |Saleto Auth. Party/Recycler/
acid (12-15%) _ . _ Re-processor/CHWTSDF
23 | Recovered e & MT/M | Recycle
T Eprimedl
8. The Board reserves the. right to rewiew, amend, suspend, revoke etc. this consent and the
same shall be binding o the industry. -
9. This consent should not be construed as éxemption from obtaining necessary NOC/permission
from any other Goverriment atithorities.
10. Industry shall cperate oriline monitoring system to mionitor the parametets su H, BOD,
COD at the final outlet of ETP afid 3t the ‘disposal point at CETP ocutlet. A
11. Industry shall comply with the égq‘hgii_tians of Environment Clearanoé":.' I vide letter No.
SEAC-2015/CR-86/TC-2 dtd. $4/01/2016- A, .
12. This Consent is issued with the-overriding effect on earlier Coqs'é‘iit:‘bts Operate No. Format
1.0/BO/CAC-CellUAN No. 2067371 1%-CAC-1801000769 dtd. 13(0-1{20—1?8.
. . N N
Forlandon behalf of the _
Mahz_:_fas',}it{a Pollution Control Board
‘*,-&%"_5"’ :
(E. Rav iran, IAS)
2 " Memberfecretary
Received Consent fee of —
22 _
1 | Rs.9,05,842/- R 04/02/2017 |
2 Rs. 14,34,246/ '\.;ﬁ;_"x?‘vTQ(NISOIOOO‘HG 04/01/2018 -
Copy to:, 7 -;“‘::2.:
1. Regional Ofﬁ:&_g‘%‘g}ad)/ Sub-Regional Officer (Raigad-1I), M.P.C. Board.
“They are dixéctet "tx}ensure the compliance of the Consent conditions.
9. Chief Accoiints:Officer, M.P.C Board, Mumbai. :
3. CCI/GAG d{i{kﬁ‘ for record & website updating purposes.
= N2
“pM/s Sudcrshon Chemicol tndustries Led “SRO qug_'ud Iif UAN No. 0000001048 : Page 40f12

lo 3¢

45



Schedule-]

Terms & conditions for compliance of Water Pollution Control:

1) A)] As per your application, you have proposed to provide the Combined Effluent -
Treatipent Plant (ETP) with the design capacity of 8000 CMD consisting of
neutralization tank;, equalization tank, flocculation tank, primary clarifier, aeration
tank and secondary clarifiers.

B] The Applicant shall operate the effluent treatment plant (ETP) to treat the trade
effluent & domestic effluent so as to achieve the following standards prescribed by the
Boaid gr undér EP Act, 1986 and Rules made there undet from time to time, whichever

- is.stringent: . :
Sr. |Parameters Standards prescribed by Board {Ifan{z
Ne. 2 =
Limiting Concentration in mefl, excipt, 3
. for pH : N
"1 |pH EEBE oy & NS
2 |0il & Grease 10y SN
3 |BOD (3 days 270C) E kil
4 |Total Suspended Solids SN
5 |Bioassay Test’ 90% survival D'f‘ﬁb‘{ggﬁr first 96 hrs in
: ,100%-etfitient
"6 |Suspended Solids %R T100
" |Specific Pésticides v, A
1 |Benzens Hexachloride Yy "10
-2 [Carkonyl L 10
3 |DDT 10
‘4’| Endosalfan 1o
1 6 |Diamethoate 450
“x6y | Fenitrothion 10
7 |Malathain * 10
8 |Photate Methyl v 16
"9 | Methyl Parathion™. «_ 10
10 [Penathoati b= 10
11 |Pyrethrunds &% 9600
"12 | CopperOiiphate 50
13 |Ziratd, W 1009
14 [Sulphur 30
-'_""éqELuat ‘ 2500
18 | Proponil 7300
17 |Nitegen. 780
| Heavy Metals
1 | Copper i
2 |Maganese . =N
3 |Zine | 1
4 |Mercury Q.01
5 |Tin 0.1
6 |{Any other metal like Nickel ete. Shall not to exteed b timas the drinking
water standards 0f.BIS
'Organics
1 |Phenol and Phenolics as C6H5 * 1,
“M,fs Sudarshan ﬁemi‘cﬁ:m&wﬁé;c}tmf UAN No. 0000001048 S j Foge Sof 12 J
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2)
3)

4

5)

6)

—

[ [d) In organics
1 |Arsenic (as As) 0.2
2 |Cyanide (as CN) 0.2
3 |Nitrate (as'NO3) 50 -
4 |Phosphates (as P) 5

C] The treated effluent shall he discharged into the outlet of CETP through dedicated
effluent disposal pipeline provided by MIDC.

As per your consent application, the domestit effluent shall be treated in ETP.

The Board reserves its rights to review plens, specifications or other data relating o
pleint setup for the treatment of waterworks for-the purification thereof & the system fox
the dispcsal of sewage or trade effluent or in ¢onsisckion with the grant ofahy consent
condifigis. The Applicaiit shall” obtain pror consent: of the: Board to 2, steps to
estahlish the unit or establish any tréatment and disposal system o1 § E%x-‘éhsion or
additién thereto. . ’:fg}

The industry shall ensure replacement g'f ;‘;Jsill_qt_ion pontrbi s;s'n‘%’p@%ﬁita parts after
;expiry of its expected life as definéd by manufacturer-so as to"l_aes tg_e}.he compliance of
standards and safety of the operaﬁioﬂ'-t_hmq{. _g;‘k.* )
The Applicant shall submit Water Cess Returns in Fokx ﬁ % pay the Water Cess
charges for period up to 30/08/2017 as per the provisigh: A_bf;'wthe Water (Prevention &
Control of Pollution) Cess Act, 1977. Industry $hyl @’s%ﬂ vater meters for consuming
water as follows: = ’

St. | Purpose for water consumed ﬁw Water consumption

MNo., R quantity (CMD)

1 | Industrial Cocling, spraying in oiihEgite or hoiler feed 1038
2 | Domestic purpose e Nl ; - 288

3 | Processing whereby water gétgigbllited & pollutants are 7668

_easily biodegradable .= g“‘q 2 P . -
£ | Processing whereby walter géts polluted & pollutants are 300
hot easily biodegradable and are toxic :
% | Gardening _ ..4 1% _ 1o |

s 'y ﬂ" ’
The Applicant shallprovide Specific Water Pollution contro

conditions of EPAct:'IE,BG and rule made there under from time
Clearance / C?}._EP guidelines.

system as per the
time/ Environmental

ST 3
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Schedule-I1

Terms & conditions for compliance of Air Pollution Control:
he Air pollution control (APC) system and

1. As per your application, you have provided t
erected following stack(s) and observe the followmg fuel patterm

(ComdF0s
2 | Incinetrator 5% Caustic 35 LDO 15 KefHr
{100 Kg/ts) venture )
scrubber
3 | Boiler-2 {Coal) ESP 45 316
7 | DG Set 624 KVA | Acoustic 6 80
enclosure
5 | DG Set 1000 KVA| Acoustic 6.5 60
. enclosure
o~ 6 | DG Set 1150 KVA| Acoustic .| 8.7 110
i enclosure )
7 DG Set 250 KVA | Acoustic 4 24
i ) enclogure
.8 | Processstack for | Caustic 20 NA
. | HPP Ammonia Scrubber . R aﬁ'
9 | Procesa stack for | Caustic 20 g~ A NA NA | NA
-gerybber for water " ﬁ*-h:% Y
‘ organic pigment | Scrubber -e.,,."\:"k 3 .
70| Process stadk for | Caustic o k82> | NA NA NA | NA
.. | scrubber for water N lF 1
1% | Inorganic pigment scrubbefm‘a . .
T | Process stack for | Wafery "ot | 20 NA | NA NA | NA
- scxubber for sq:_rgbﬁ'é;
Lead Dx.ssbluti,on A Y
1 pigmenk g . TR bt il ;
12 | Rrocess stac "ré;:'r"“ Caustic 20 NA, NA NA | NA
sorubber f%;, . scrubber
Calcmatxamf y
£ 13 | Pro ick for | Caustic 20 Na NA NA | Na
sa’uﬁbe Scrubber
B ﬁ}lutmn N
i;g: B Joess stack for | Caustic 20 NA NA | NA | NA |
ctubher for Sérubber '
Cadmium :
15 | Ait'wash unit Water 16 NA A NA | NA
TTE-300182 Scrubber” :
16 | Air wash unit Water 16 NA NA NA | NA
| TTK-300163 Scrubber )
17 | MCP reactioh Caustic/ 25 NA NA NA NA
Water
Scrubber .
18 | PMN reaction Water 26 NA NA NA NA
Scrubber )
19 | Process stack for | Caustic & 25 NA NA NA | NA
commeon gcrubber | water
T e "
L‘.i{s Sudorshan Chemicol Industles L,'rd.‘si‘z‘t_:'r' Raflgad 11/ UAN Na 0000001048 : : Page 7o/ 12
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[ [ciz2925 scrubber .
90 | Boiler ESP 78.5 Coal |12264 Kg/Hr| 0.8 4708
21 | DG Set 250 KVA | Acoustic 8.7 HSD 50 Ke/Hr 1 24
enclosure.
22 | Batch Making Caustic 20 NA NA NA NA
New Azo Pigment| Scrubber
(23 | Bhfch Making Caustic 20 NA NA | NA | NA
Néw Benz Scrubber
Pigment )
24 |‘Rubine CDR | Dust 200 NA NA NA | NA
300001 collector . )
25 |RLC CDR Dust 260 NA NA NA NA
.._.|.300602 collector . N
* 26 | Yellow.CDR _Duist 20 NA NA N&x| NA
:300003 “collbctor X[
27 | Rybine CDR Dust 2. NA NA a*é& I NA
1300004 collector . i PR e
28 |-Mica ABS Dust 8 NA Nagd=~*NA | NA
300013 collector '_*“n A
99 | Mica Air Wash | Dust 20 NA ;,{;fgn Na | NA
TTK 300282 collectpr ; S e ;
30 | Mica ABS Dust 8 "N&PQ? NA NA | NA
300046 collector o T, .
31 | White Plant ABS | Dust 14 NAF NA NA | Na
300009 collector ) ek
32 | White Coating | Dust = -%&\.NA NA NA | NA
ABS 300010 collector Y ‘
33 | White Air Dust . hsip | HNa -NA N& | NA
i Washer AWU collector \}“-,:.E&\ ;
300001 £ N Ta - .
3d | JOC ABS 300014 | Water. % 3| 14 NA NA NA| NA
Scxul?ffer ] - 1.
35 | Pearl Plant. Wag%x : 13 NA NA NA | NA
- (PA-341101).  =| Serdbber
86 | Arylamide 4 | Baustic & 20 NA NA NA NA
Yellow Ba?cjgi; water
making # &%~ | scrubber .
37 | Rubing Toner” Caustic & 20 NA NA NA [ Na
Bé‘tqli?;;fa,king water
P scrubber
QA% Rlant Caustic 20 NA NA NA NA
i Scrubber .
Air wash 15 NA ™A NA NA
Absorber Unit Unit ‘
ABS 300063
40 | Sumiicos Air Water 18 NA NA NA NA
wash Unit AWU | Scrubber
300012
41 | Azo DCS CD- Dust 3 NA NA NA NA
300005 Dust collector
collector
42 | Azo DCS CD- Dust a. ™A NA NA NA
300006 Dust collector
collector J A
43 | Azo DCS Bx Caustic 7 NA A NA NA
1475 Sudarshan Chemical Industries Ltd. "SRO Boiged 1/ UAN No 0COTH01098 !3?} Poge Bof 12
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6. The Applicant ahall_;“‘o

7. The Board refervds

[ Making Scrubber

44 | Pilot Plant Caustic
Scrubber . Scrubber.

25 NA NA NA NA

The Applicant shall provide Specific Air

9
of EP Act, 1986 and rule made there under from time to time/ Environmental Clearance/
CREP guidelines.
3. The applicant shall operate and maintain above mentioned air pollution control system, so
as to achieve the level of pollutants to the following standards:
[Total Particulate matter: |  Not to exceed 150 mg/MNm?
502 X 2 Not to exceed 50 ppm
HCI s : Not to exceed 20 mg/Nm?
Cl ) ;NQE. to exceed 5 mg/Nmé »
H2S . Not ta exceed 5 mg/Nms g™
P20s (asHaPOg Not to exceed 10 mp/MNmdT i
NHa N Not to exceed 30 mg/Mind®, |s
Particulate matter with Not to exceed 20;@5@ 55
pesticides compounds: _ Y i
CHsCl . Not.to exceed 2 mgNm?
HBr _Nottoexceed | E-:,E';.ﬁgle3
4. Standards for Emissions of VOC Pollutants: s
Maxiyim emission limit ( mig/Nm,,

Sr. No. | Compounds

dgy heis

1 | MA, PA, Phenol ﬁﬁ": 20

5[ Echylbeozene (ED), Stymene, v e d| 100
_ Toulene, Xylithe, Atomatigs, E%"

3 Non-methane HG (Para.jﬁﬁw 150

Acetone, dlefins P iz:“"!;;ﬁ.

5. Industry shall operate the in%;r:a‘&nr as per the CPCB guidelines.

£ jmwnéCessary prior permission for providiag additional cortrel
equipment with e '.55'%? ‘specifications dnd operation thereof or alteration or.
replacement n’e,!l__';lg‘iefo. . 1ts life come td an end or erection of new pollution control
equipment. 5 S

# its rights to vary all of any of tbeéoondition in the consext, if due to

i,

any tech?gfbg}%i' improvement or otherwise such varidfion (including the change of any
cox;trél{e ipfhent; otherin whole or.in part is necessa )
i Sy

Pollution control equipment as per the conditions

Poge9of12
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Schedule-IT1
Details of Bank Guarantees

systems and towards
compliance of Consent
conditions

" [Sr. | Consent | Amtof Submission | Purpose of BG Compliance | Validity
(No. (Cto BG Period Period Date
E/Q/R) Imposed .
1 CtoR Rs. 101akh | Existing Towards O&M of 31/07/2020 | 30/11/2020
' pollution control

|"M/s Surtarshan Chemicol Industriss Led = SRO Ralgad Ilf UAN No. 0600021046
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Schedule-IV

Geperal Conditions: i _

1) The applicant shall provide facility for collection of énvironmental samples and
samplés of trade and sewage cffluents, mr emisgions and hazardous waste to the
‘Board staff at the terminal or designated points and shall pay to the Board for the
services rendered in this behalf. 7 i :

2) If the MIDC pipeline is broken/ overflowing chamber, in such cases industry shall not
discharge their treated effluent into MIDG drain, it.shall be sent to CETP by tanker.

3) Industry should monitor effluent quality,. stack emissions and ambient air quality
‘manthly/quarterly. .

4) The applicant shall provide ports in the chimney/(s) and facilities such as ladder,
platform ete. for monitoring the air emissions and the same ghall be open for
inépection toland for use of the Board’s Stuff. The chitaney(s) vents attached to
various sources of emission shiall be designated by nutabers such as §-1,'8-2, ete. and
these shall be painted/ displayed to facilitate identification. e

5) Whenever due to any accident or othef unfbreseen act or even, such, This§iéns occur
or is apprehended to occur in excess of standards Iaid down, such inford #on shall be
forthwith Reported to Board, concerned Police Station, office 4 ._ﬁegmm of Health
Services, Department of Explosives, Inspectorate of Factorigs and iocal Body. In case
of failure of pollution control equipment, the production prec connected to it shall

4 P

6) Tha applicant shall provide an alternate electrié powe :bgﬁjmé-sufﬁgient to operate all

- pollutien control facilities installed to maintain ¢qgiplifnce. with the terms and
condifions of the consent. In the absence, §f ’:T;;%?ﬁbant ghall stop, reduce or
othérwise, control production to abide by terijg¥%nd £onditiony of this consent.

7) The firm shall submit to this office, thé J6th dfy of Séptember every year , the
Envirotimental Statement Report fo_rw_.th‘!' ; 15!:1&1 year et;d'iiag 31st Maxrch in the
prescribed Form-V as per the provisigis dg 14 ¢f the Envitonment (Protection)

(8econd Amendment) Rules, 1992, | SN )

£) The jmdustry shall recycle/rep Joghg/isuselrecover Hazardpus Waste as per the
provisipn contain in the Haz&:gl:%ag& Othe; Waste (M&TM) Rulés, 2016, which can
be recydled/pxucessed}reus#_’ zoyered and only wasie which has to be incinerated
shall go to incineration gnd ;aste which can be used for land &lling and cannot be
récycledfreprocessed etel should go for that putpose, in order to reduce Ioad on
inc'neration and Jandfillwsitéfenviranment. )

9) The industry shotld‘c3mply with the Hazaxdons& other Waste (M, B& TM) Rules,
2016 and subx};@_ﬁ:ﬁh{f-A’nnual Returns as pét-Rule 6(8) & 20(2) of Hazardous & other
Waste (‘M,H‘%‘ T Rules, 20186 for the preceding year April to March in Form-IV by

30 Junk gfgvery year.

10} An. mﬁpgcq’cén} book sha
thgirFisitio the applicant.

11) hi%@ﬂ-ﬁliéant shall make an application fof renewal of tlhie consent at least
5 Iﬂg}s before the date of the expiry of the donsent. ?

12) Industry sball strictly comply with the Water (P&CP) Ack, 1974, Air (P&CF) Act, 1981
and Envitonmental Protection Act, 1986 -gnd industfy gpecific standard under EP
Rules, 1986 which are available on MPCB website{wwvw mipch.gov:in).

13)The industry shall constitute an Environmental cell with qualified
stafifpersonnel/agency to see the day to ddy compliance of consent condition towards
Enyironment Protection.

14)Separate drainage system ghall be previded: for collecfion of frade and sewage
&fflugnts; Terminal manholes shall be providéd at, the end of the collection system
with arrangement for measuring the flow. No. gffluent shall be admitted in the
‘pipesfsewers downstream of the terminal manhdles. No effluent shall find its way

othef than in designed and provided collgction system. )

15y Meither storm water nor discharge from other premises shall be allowed to mix with
the effluents from the factory.

1l be opened and made available fo the Board's officers during

s Sudarshar Chemical Industries LId SRO Roigad I UAN No. 0000001048
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1 a separate meter showing the consumption of energy for
plants and air pollution

¢ showing cofisumption of:chemicals used for treatment shall

16) The applicant shall instal
operation of domestic and industrial effluent treatment
control system. A Tegiste
be paaint.ained.

17) Conditions for D.G. Set
a) Noise from the D.G. Set sho

by treating the room acoustically:

1 coustio enclosure  for control of noise. The acoustic

b) Industry should provide 2 t
enclosure/ acoustic treatment ofthe room should be designed for minimum 25 dB

iild be controlled by providing an acoustic enclosure or

l = ,’. £

» o (A) insertion loss or for mecting the ambient noise standards, whichever is on
- higher side. A suitable exhaust mutfer-with insertion loss of 25 dB (4) shall also
e N be provided. The measuretent of insertipy 1088 will be done at different points at
?: LY 0.5 meters from acoustic enclosure/room and then average. ]

e ¢) Industry should make efforts fo bring’ down noise level due to DG set, outside

industrial preinises, within gEhibnt poise requirements by -pmpe_.‘.l’%s.?iﬁjng and
% "'-'..?i"

control measures. . . ) et
Installation of DG Set must be strictly in compliance with reco?n;%eﬁ'dz?ﬁons of DG
Set manufacturer. LN )
~ ¢) A proper routine and prexentive £
and followed in consultatipn mththa DG m&nu,fact;}zqgs.‘fvfﬁch would help to

prevent noise levels of DG set from detériorating withihse
£ D.G.Setshallbe operated only in case of power f%‘f‘%;* .
0 “th surrounding area due to
- "%‘ -

d)

maintenance ﬁ‘rocgdurb r."q@f’g‘et should be set

g) The applicant should not caiis¢ any nuitaf
P

operation of D.G. Set. ) F
h) The applicant shall comply with the ‘no'?iﬁ:c'ﬁ_ n of McEF dated 17.05.2002

regarding noise limit for generifor $€te gﬁ?}{n diezel.

18) The industry should not cause any nuiga 531 gu.rmpnd.i.ng area.

19) The industry shall take adeguate m ' . control of noise levels from its own
sources within the premises saagt glginﬁ_ in ambient air qhality gtandard in respect
of noise to less than 75 dB. (A aqﬁhy time and 70 4B (A) during night time. Day

bef.‘wec;:%;_s %{ﬁnd 10 p.n. &nd night time is reckoned between

S .

time is reckoned in
10 p.m. and 6 2.m. e
20) The applicant shall ;nain_‘min-g'_ggd housekeeping,
21) The applicant shall bring ginimum 33% of the available open land under gresn
coverage/ plantatio @q\_é plitant shail submit & statement on available épen plot
area, number of treés surviving as On 315 March of the year and number of trees

planted by September gnd, with the Envixpninent Statement.
- 22) The non-.haz_:gjf'd‘sf::\;;i**aplid waste arising in the factoxy premises, sweepings, etc. be
disposed Qf*ﬁ?iféntsiﬁcally so &s not-to cause any ziifsance / pollution. The applicant

shall takenacessary permissions from civde authopities for disposal of solid waste.
23)Thg :{i}quémt_ shall not change or slter the quantity, quality, the rate of discharge,

tediperafure or the mode of the efflueiit/emissions or hazardous wastes or control
gynipoient provided for withpuf previeus writtzn permission of the Board. The
indistry will not carry out amy activity, fer which this consent has mot been

granted/without prior consent of the Board. - )
24) The industry shall ensure that fugitive emissions. from the activity are controlled so
a& to maintain clean and sa_.fe,envi'xonment in and around the factory premises.

25)The industry shall submit official e-mail address and any change will be duly
informed to the MPCB.
26) The industry shall schieve the Nationsl Ambient Air Qualif
vide Government of India, Notificztion dtd: 16.11.2009:as ame

standards prescribed
led.

“M /5 Suddrshan rhemical Industries Led.” SRO Raigad 11/ UAN No. 6O00001048 Poge 12012
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MAHARASHTRA POLLUTION CONTROL BO

Tel: 24010706/24010437 — Kalpataru Point, 2nd anti WY el

Fax: 24023516 o 4th floor, Opp. Cine Planet ™
Website: http:llmpcb.gov.in e T Cinema, Near Sion Circle,
Email: cac-cell@mpcb.gov.in ’%# Sion (E), Mumbai-400022

™ , . e e A

“\RED/L.S.I () pate: 2.2} 220>
No:- Format1.0/CAC/UAN No.MPCB-
\By PRODUCT-0000000019/CO —2- 4 12000003

[ auft

M/s Sudarshan Chemical Industries Limited,
Plot Nos. 44, 44 part, 45, 46 & 46 part, MIDC Dhatav, =
Tal. Roha, Dist. Raigad - 402116. AR

Your Service is Our Duty

Sub: Grant of Amendment in Consent to Operate for expansion (part).

Ref: 1. Environment Clearance accorded by Env. Dept., GoM vide No.
SEAC-2015/ CR-86/ TC-2 dtd. 02/02/2017.

2. Environment Clearance for proposed change in Product Mix/ Process
Change & CPP installation accorded by Env. Dept., GoM vide No. SIA/ MH/
IND2/ 51683/ 2013 dtd. 31/03/2020.

3. Previous Consent to Operate accorded vide No. Format 1.0/ CAC/UAN No.
0000094213/ CO-2107000988, dtd. 16/07/2021, valid upto 31/07/2025.

4. Minutes of committee Meeting for By product and Hazardous Waste
categorization held on 02/09/2021.

Your application No.MPCB-BY_PRODUCT-0000000019 Dated 03.07.2020

For: grant of Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 of the Hazardous & Other Wastes (Management &
Transboundary Movement) Rules 2016 is considered and the consent is hereby granted
subject to the following terms and conditions and as detailed in the schedule I, II, Ill & IV
annexed to this order: '

1. The consent to operate is granted for a period up to 31/07/2025

2. The capital investment of the project is Rs.867.6553 Crs. (As per C.A
Certificate submitted by industry Existing C.l. is Rs. 551.48 Crs + Expansion/
Increase in C.l. - Rs. 316.17 Crs)

3. Consent is valid for the manufacture of:
;z ~Product = : ”gi’gg;:‘t'; uom
Products
Pigments (Organic, Inorganic-Metallic/ EPD, Pearl, Pigment
1 |Preparation, Fluorescent, High Performance Pigments/ HP 45473 |MT/A
Dyes & Intermediates)
2 |Co-generation Plant f 20 MW
By Products :
3 [Phosphoric Acid (12-15%) or Di-calcium Phosphate 3159 |MT/M
udarshan Chemical Industries Limite 0. -BY_ CT-00000000197 {02-12-2021 Page 1of 18
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- Maximum-

Quantity

Recovered pigment 6

5 |POCI3 10 ¢ MT/M
3* Quantity of Phosphoric Acid (12-15%) or Di-calcium Phosphate shall not
exceed 1215 MT/M or 1944 MT/M respectively

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

'_ Product

N(r: Description ?f;'gﬁtgf : T.Stand?rds_ to Disposal Path -
Recycle treated effluent into
process, for cooling tower

As per make up and for utility

1, |Trade effluent 14335 Schediiled purposes to the maximum
extent and discharge
remaining at CETP outlet
sump

2. |Domestic 72 As per Sent to ETP

effluent Schedule-

5. Conditions under Air (P& CP) Act, 1981 for air emissions:

Sr  Stack S - _Number Standards to be
No. No. Description of stack / source of Stack Srhieved

Boiler-1 (Coal-15 TPH) & Boiler-2
b 52  |{Coal-29 TPH) 1 As per Schedule -l|
Process stack for scrubber for
2 S-3 organic Pigment 1 As per Schedule -lI
Process stack for scrubber for
3 S-4 Inorganic pigment 1 As per Schedule -lI
Process stack for scrubber for Lead
4 S-5 Dissolution pigment 1 As per Schedule -II
Process stack for scrubber for
5 S-6 Calcinations 1 As per Schedule -lI
Process stack for scrubber for
& >7 Cadmium/Dissolution 1 A per Schedule Al
Process stack for scrubber for
7 5-8 Cadimium 1 As per Schedule -l
S-9  |Air wash unit TTK-300162 1 As per Schedule -I|
S-10 |Air wash unit TTK-300163 1 As per Schedule -I|
10 S-11 |Process stack for PY138 (Ammonia) 1 As per Schedule -l|
Process stack for PY138 (502
11 S-12 soribhbir) 1 As per Schedule -l|
12 S-13 [Incinerator I As per Schedule -II
Process stack for common scrubber
13 5-14 CI2 2925 : 1 As per Schedule -I|
‘14 S-15 |DG Set (1150 KVA) 1 As per Schedule -l
15 S-16 |DG Set 1000 KVA 1 As per Schedule -lI
Sudarshan Chemical Industries Limited/CO/UAN No.MPCB-BY_PRODUCT-0000000019/ {02-12-3021 Page 2 of 18
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Sr  Stack
No. No.

Description of stack /

source

Number
of Stack

16 S5-17 |DG Set 1750 KVA 1 As p.er Schedule -l|
17 S-18 |DG Set 250 KVA 1 As per Schedule -Ii
18 S-19 |DG Set 625 KVA 1 As per Schedule -lI
Process stack for HPP
19 5-20 Anremla 1 As per Schedule -l
Batch Making New Azo
] 20 S-21 Pigment 1 As per Schedule -Il
“s"af :
Batch Making New Benz
i;;,ff 21 S-22 Pigment 1 As per Schedule -lI
22 §-23  [Rubine CDR 300001 1 As per Schedule -lI
23 S-24  |RLC CDR 300002 1 As per Schedule -lI
24 S-25 |Yellow CDR 300003 1 As per Schedule -II
25 S-26  |Rubine CDR 300004 1 As per Schedule -l
26 S-27  |Mica ABS 300013 1 As per Schedule -lI
27 S-28 |Mica Air Wash TTK 300282 1 As per Schedule -l
28 S-29 |Mica ABS 300046 1 As per Schedule -l
29 S-30 |Boiler-3 (Coal-62 TPH) 1 As per Schedule -l
30 S-31 White Plant ABS 300009 1 As per Schedule -l
31 S-32 |White Coating ABS 300010 1 As per Schedule -l
White Air Washer AWU
32 S-33 300001 ] 1 As per Schedule -l
33 S-34 |10C ABS 300014 1 As per Schedule -II
34 S-35 |Iron Oxide (H2S scrubber) 1 As per Schedule -l
35 S-36 QA-65 Stack 1 1 As per Schedule -1I
36 S-37 |QA-65 Stack 2 1 As per Schedule -l
37 S-38  |QA Plant 1 As per Schedule -lI
38 S-39 |Pilot Plant Scrubber 1 As per Schedule -II
Sumicos Absorber Unit ABS
39 S-40 300063 i As per Schedule -l
Sumicos Air wash Unit AWU
40 S-41 300012 1 As per Schedule -lI
Azo DCS CD-300005 Dust
41 S-42 collector 1 As per Schedule -l
42 | 543 |AeeDCSCD-300006 Dust 1 |As per Schedule -II
collector
43 S-44  |Azo DCS Bx Making 1 As per Schedule -I|
44 S-45 Boiler-4 (Coal-62 ,TPH) 1 As per Schedule -ll
45 S-46  |Boiler-5 (Coal-28 TPH) 1 As per Schedule -ll
46 S-47 |DG Set 1750 KVA 1 As per Schedule -lI
47 S-48  |DG Set (New) 1750 KVA 1 As per Schedule -l

udarshan Chemical Industries Limited/CO/UAN No.MPCB-EY_PRODUCT-0000000019/ {02-12-2021
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" Sr“Stack

~No. No. . source Stack

: Description-of stack/ Numberof  Standards fo be'

achieved

48 S-49  |Primary paddle Dryer 1 As per Schedule S,
49 5-50  |Secondary paddle Dryer 1 As per Schedule -I
50 S-51  |AHR stack 1 As per Schedule -I|

07:48:13 am)/QMS.PO6_F02/00

6. Non-Hazardous Wastes:
: 3; Type of Waste Quantity UoM . Treatment - Disposal
' R Sale to Auth. Party/
1 |HDPE bags 200  |Kg/Day NA Vendor/ CHWTSDF
i Paper, Plastic, . : .
o/ ) Onsite Incineration/
, ,_.lf,f 2 |Sweepage, Fiber 212 |MT/A NA CHWTEDE
/ drum
Sale to Auth. Party for
3 |Mica waste (Wet) 10000 [MT/A NA offsite recycling/
' CHWTSDF
Biogas/
4 |Canteen waste 20 MT/A  |Vermin U:féieiisnmanure for
Compositing g 9
Rubber, Hand
gloves, PVC Sale to Auth. Party for
5 [shoes, Tarpaulin, 15 MT/A NA offsite recycling/
Paper bags, Hose CHWTSDF
pipes
. - Sale to Auth. Party for
6 Bg’s';e” discarded 5 (MTA NA offsite recycling/
g CHWTSDF
Sale to Auth. Party for
7 |Boiler soot 2 MT/A NA offsite recycling/
CHWTSDF
Sale to Auth. Party/
8 |Wooden Scrap 300 |MT/A NA Xisiilei
Insulating
; Sale to Auth. Party for
9 |material/ 15 MT/A NA - ;
Thérmocsi offsite recycling/ CHWTSD
. Sale to Auth. Party/ waste
10 |Excess biomass 2500 |MT/A NA water treatment plant
Sale to Auth. Party/
11 |[lron scrap 800 MT/A NA e
Plastic/ Non Sale to Auth. Party/
- metallic scrap 0 ke NA Recycler/ CHWTSDF
Sale to Auth. Party/
13 |Paper 200 |MT/A . NA Vendor/ CHWTSDF
. Sale to Auth. Party/
14 |Electric scrap ‘ 18 MT/A NA Recycler
. Sale to Brick Making
15 |Boiler Ash 500 MT/Day NA Units/ Landfill
Sudarshan Chemical Industries Limited/CO/UAN No.MPCE-BY_PRODUCT-0000000019/ (02-12-2071
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7,

Sr

-Type of Waste Quantity UoM Treatment

Disposal

No
Excess biomass Used as bio~fertilizer/ cort
16 (Dry) 200 I NA CHWTSDF/ Sale to other ETPs
Discarded Sale to Auth. Party/ Recycler
13 barrels 4R800  NesJY N after Decontamination

Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
treatment and disposal of hazardous waste:

Category No./ Type Quantity UoM. Treatmeht Disposal
Sale to Auth.
1 [5.1 Used or spent oil 20 KL/A Recycle Party/
CHWTSDF
2 |15.2 Discarded asbestos 11 MT/A | Secured Landfill |CHWTSDF
Sale to Auth,
3 |20.2 Spent solvents 4500 | MT/M Infc‘i?gr;ﬁ/o " Party/
CHWTSDF
4 |20.3 Distillation residues 1200 MT/A Incineration |CHWTSDF
26.1 Process waste
5 |Sludge/residues containing 35 | MT/A| Incineration |CHWTSDF
acid, toxic metals, organic
compounds
g |21 Process wastes or 20 |MTA| Incineration |CHWTSDF
residues
34.1 Chemical-containing Secured Landfill
7 |residue arising from il MT/A | after treatment/ |CHWTSDF
decontamination. Incineration
. Sale to Auth.
8 (3:3']£D.'5Cﬂ;dfd ?;‘"e'S’ 18000 |Nos/Y|  Recycle  |Party/
ontainers/ Line CHWTSDF
. Secured Landfill
9 36.§l5pent carbon or filter 3 MT/A | after treatment/ | CHWTSDF
Hicoium Incineration
Recycle/ Sale to Auth.
10 |33.1 Discarded Liners 20 MT/A Incineration Party/
CHWTSDF
. Secured Landfill
11 gg;n'if:harg:it dﬁ: or Gas 3 MT/A | after treatment/ | CHWTSDF
9 Incineration
12 |35:2 Spent ion exchange 0.5 |MTA| Incineration |CHWTSDF
resin containing toxic metals
35.3 Chemical sludge from
13 waste water treattment 70Q0 MT/A | Secured Landfill [CHWTSDF
37.3 Concentration or Secured Landfill
Ia evaporation residues BEid KA after treatment CHUTS0F

Sudarshan Chemical Industries Limited/CO/UAN No.MPCB-BY_PRODUCTT-00000000197 (02-1Z-2021 Page 5 of 18
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R

10.

11.

12.

13.

14,

15.

16.

N 5 Category No,/ Type Quantity UoM Treatment

Filter &Filter material :
. i Recycle/*
15 |which have organic 20 MT/A Wcineraisn:
liguid
g5 e Wastesarnemlnes | onn luwnl  IncinersBon  |CHWTESE
containing oil
17 (372 Ashirom 12 |MT/A| Secured Landfill |CHWTSDF
incinerator
Recycle/ Secured |Sale to Auth.
18 [29.5 Spent catalysts 5 MT/A Landfil Party/ CHWTSDF

The applicant shall ensure disposal of by-products to Actual user having
permission under Rule 9 of Hazardous and Other Wastes (Management &
Transhoundry Movement) Rules 2016.

Conditions under Batteries (Management & Handling) Rules, 2001:
SrNo Quantity UoM Disposal Path

Sale to Auth. Party/
Recycler

Type of Waste

Used Batteries other than
lead Acid

Specific Conditions for used Batteries:

i. The applicant shall ensure that used batteries are not disposed of in any manner
other than by depositing with the authorized ‘dealer/ manufacturery registered
recycler/ importer/ re-conditioner or at the designated collection center.

ii. The applicant shall file half-yearly return in Form VIl to the M.P.C. Board.

ii. Bulk consumers to their user units may auction used batteries to registered
recyclers only.

The Board reserves the right to review, amend, suspend, revoke this consent and the
same shall be binding on the industry.

This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities.

industry shall operate & maintain ETP to achieve BOD standard 30 mg/I. Industry shall
recycle treated effluent into process, for cooling tower make up and for utility purposes
to the maximum extent and remaining shall be discharge at CETP outlet sump as per
EC condition.

Industry shall explore the possibility to increase recycling of treated effluent into
process, for cooling tower make up and for utility purposes.

Industry shall make provision to stop immediately the discharge of treated effluent at
the CETP Outlet Sump, in case, if quality of the treated effluent doesn't meet the
Consented standards.

Industry shall comply with the conditions stipulated in EC dtd. 02/02/2017 &
31/03/2020.

Industry shall ensure that OCEMS data at the ETP Qutlet & at the disposal point in CETP
Outlet Sump are connected to Board's Servers uninterruptedly.

Industry shall submit separate application with full details about disposal of by-
products/ Hazardous waste for reviewing before Board’s By-product Committee.

Sudarshan Chemical Industries Limited/CO/UAN No.MPCB-BY_PRODUCT-0000000019/ {02-12-2021
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18.

top up BG with double amount totalling BG of Rs. 14 Lakh. Industry sh f:?k“
existing BGs towards operation and maintenance of the Poliutmn Control S
towards compliance of the EC & Consent conditions.

This consent is issued with overriding effect on earlier Consent to Operate granted by
the Board vide No. Format 1.0/ CAC/UAN No. 0000094213/ CO-2107000988, dtd.
16/07/2021, valid upto 31/07/2025.

For and on behalf of the
Maharashtra Pollution Control Board.

N

m\/\u&j 6’\/‘\/‘\{»

(Ashok Shingare 1as),
Member Secretary

Received Consent fee of -
Sr.No Amount(ﬁ‘s.) Transaction/DR.No.
8676553.00 [MPCB-DR-0855

Date Transaction Type
13/07/2020|RTGS

Copy to:

1. Regional Officer, MPCB, Raigad and Sub-Regional Officer, MPCB, Raigad II
- They are directed to ensure the compliance of the consent conditions.

2. Chief Accounts Officer, MPCB,Sion, Mumbai

3. CC-CAC Desk- for record & website updating purpose.

Tudarshan Chemical Industries Limited/CO/UAN No.MPCB-BY_PRODUCT-0000000019/ (02-12-2021
07:48:13 am)/QMS.PO6_F02/00
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SCHEDULE-I
Terms & conditions for compliance of Water PallutioniCont

1. Al As per your application, you have provided Effluent Treatment Plant (ET
designed capacity 15,000 CMD consisting of Fenton's Treatment (For HP
Dyes effluent stream), Primary Treatment - Clari-flocculators, primary clarifier,
Anaerobic Hybrid Reactor (For HPP/ HP Dyes effluent stream), equalization tank,
Secondary treatment- Aeration Tanks, Secondary clarifiers, Tertiary treatment,
Activated Glass media filter for the treatment of 14,335 CMD industrial effluent &
72 CMD domestic effluent.

B] The Applicant shall operaté the effluent treatment plant (ETP) to treat the trade
effluent so as to achieve the following standards prescribed by the Board or
under EP Act, 1986 and Rules made there under from time to time, whichever is

. stringent:
<& -'"j% Sr.No Poramicters Limiting cz:r;;"ng‘acl:;: ;':::'t ;; exceed in
i (1) |pH 5.5 10 9.0
g | (2) |0il & Grease 10 mg/|
Megno /- (3) |BOD (3days27°C) | 30 mg/l
TN (4) |Total Suspended solids 100
:__;df»*’ 5) |Bioassay Test 90 % survival ?E) gi,ze?ff]tfé :[ist 96 hours in
(6) |Mercury 0.01 mg/!l
(7) |Total Chromium 2 mg/l
(8) |Chromium(Cr®) _ 0.10 mg/!
{9) |Lead 0.10 mg/l
(10) |Copper 2 mg/l
(11) {Phenolics(CeH;OH) 1.0
(12) {Zinc 5 mg/l
(13) |Nickel 3 mg/l
(14) |Manganese 2 mg/l
(15) [Cadmium 0.2 mg/l
(16) |Colour (Hazen Unit) 400
(17) |COD 250 mg/I
(18) |TAN 50 mg/l

Cl] The Industry shall ensure connectivity online monitoring system at the ETP outlet
and at the inlet of CETP treated effluent/ outlet sump to the MPCB server
including separate energy meter for pollution control system.

D] Industry shall recycle treated effluent into process, for cooling tower make up and
for utility purposes to the maximum extent and remaining shall be discharged at
CETP outlet sump through dedicated pipeline after confirming to the standards. In
no case, effluent shall find its way for gardening / outside factory premises.

L

udarshan Chemical Industries Limite o g 7 (G2-12-2021 Page 8 of 18
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A] As per your application, domestic effluent is sent to Secondary tre
Effluent Treatment Plant for further treatment & disposal.

B] Industry shall comply prescribed standards & disposal path as prescribed a
No. 1 B & C of schedule I.

The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification there of & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contained in the said act:

Water consumption quantity

Sr. No. Purpose for water consumed - (CMD)

Industrial Cooling, spraying in mine pits

L. or boiler feed e300

2. |Domestic purpose 288.00
Processing whereby water gets polluted

5 & pollutants are easily biodegradable 14410.60
Processing whereby water gets polluted

4, |& pollutants are not easily 0.00
biodegradable and are toxic

5. |Gardening 10

The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time/
Environmental Clearance/ CREP guidelines.

SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:

As per your application, you have provided the Air pollution control (APC) system and
erected following stack (s) to observe the following fuel pattern:

APC System ~ Stack - Type

07:48:13 am)/QMS.POG_F02/00

| 05,3

Stack # R Su!phuf
. Source provided/prop Height(in of oy Pollutant Standard
No. =5 i) Fuel Content(mr %) : :
ESP followed by 840
Boiler-1 | common stack Coal 502 Ka/Day
S-1 |[(Coal-15|for 15 & 29 TPH| 45.50 3500 0.5
TPH) Coal fired Ka/Hr PM 150
Boilers Mg/Nm’
ESP followed by 1329
Boiler-2 | common stack . COAL 502 Kg/Day
5.2 |(Coal-29|for 15 & 29 TPH| 45.50 5536 0.5
TPH) Coal fired |- Kg/Hr PM 150
Boilers Mg/Nm’
'<ugarshan Chemical Tndustries Limited/CO/UAN No.MPCE-BY_PRODUCT-00000000157 {02-12-2021 Page 9 of 18
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lo$74

Stack APC System ' Stack Type : :
No Source provided/pro Height{in ~of ' Content(in Pollutant Standard
T : posed. mtr) - Fuel %} : L)

Process stack
for scrubber | Caustic Water
53 for organic Scrubber 20,09 i i HCl " 33 5
Pigment g/Nm
NOx 50 Select
M 150
Process stack Mg/Nm?
for scrubber | Caustic Water
54 | for Inorganic Scrubber 2006 i HCl M izmg
pigment 9
NOx 50 Select
Process stack PM M lﬁf 3
for scrubber Water gim
S-5 for Lead erubbet 20.00 - - HCl 35
Dissolution Mg/Nm’
pigment NOx 50 Select
150
PM
Process stack Mg/Nm’
for scrubber | Caustic Water ) ) 502 50 Select
S-b for Scrubber 2000
Calcinations NOx 50 Select
H2S |5 Mg/Nm®
150
P
Process stack M Mg/Nm?
R for scrubber | Caustic Water ) S02 | 50 Select
51 for Cadmium/ Scrubber 20.0 i
Dissolution NOX 50 Select
H2S 5 Mg/Nm?
150
P Mg/Nm®
Process stack Caustic Water
S-8 | for scrubber 20.00 - . 502 |50 Select
: Scrubber
for Cadmium NOx |50 Select
H2S 5 Mg/Nm®
150
. , PM 5
g | AIr wash unit Water 16.00 i ) Mg/Nm
TTK-300162 Scrubber ' i 35
al Mg/Nm®
150
. . PM 3
510 | Air wash unit Water 16.00 ) ) Mg/Nm
TTK-300163 Scrubber ' el 35
¢ Mg/Nm?
Process stack .
11| forpyizg | CegStCINater| gop | . NH3 |, ?3 ;
(Ammonia) g/Nm
Sudarshan Chemical Industries Limited/CO/UAN No.MPCE-BY_PRODUCT-00000000137 (02-12-2021 Page 10 of 18
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Process
S-12 P:;%%k(?éz Water Scrubber 8.00 - - - 150
scrubbber) ’ _ Mg/Nm’
PM 50 Mg/Nm’
200
1 502 Mg/Nm’
fw‘*“: HCl |50 Mg/Nm’®
3\5 co 100
<1y Caustic Vent LDO 15 Mg/Nm’
Bt E ; austic Ventury
‘ ;; S-13 | Incinerator Scrubber 35.00 Kg/Hr 1.8 TOC 20 Mg/Nm’
i} Mixture of
(As, Sb,
Co, Cr, Cu
L Gy 15
Pb, Ni, V, 3
mn, ToC, | Ma/Nm
CO,
CH3CH)
Process
stack for .
514 | common Cagm‘g:rter 2500 | - : cz | 5MmgNm?
scrubber
Cl2 2925
5-15 DG Set Acoustic Enclosure/ 6.70 ggg 1 <02 110
(1150 KVA) Stack Kag/Hr Kg/Day
5-16 DG Set Acoustic Enclosure/ 6.70 Tg? 1 502 60 Ka/Da
1000 KVA Stack ' g/bay
KgfHr
! HSD
DG Set Acoustic Enclosure/ 105
5-17 12.00 218.78 i s02
1750 KVA Stack Ka/Hr Kg/Day
DG Set 250| Acoustic Enclosure/ HSD 50
5-18 KVA Stack 6.70 Kg/Hr 1 502 24 Kg/Day
; HSD
DG Set 625 | Acoustic Enclosure/
5-19 KVA Stack 6.00 125 1 502 60 Kg/Day
Kg/Hr
Process
stack for Caustic Water 5
S-20 HPP Scrubber 20.00 - NH3 30 Mg/Nm
Ammonia
Batch PM MI{SNO X
g1 | Making Caustic Water 20.00 ) g
New Azo Scrubber ' S02 50 Mg/Nm?
Pigment NOXx |50 Mg/Nm’
Batch PM M150 ,
5.2 Making Caustic Water 2600 ) ) g/Nm
New Benz Scrubber ) 502 |50 Mg/Nm’
_ L Pigment NOx |50 Mg/Nm’
Tdarshan Chemical Industries Limite o. - _PRODUCT-OODDDDOOH! (02-12-2021
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Rubine
S-23 CDR Dust Collector 20.00 - -
300001
RLC CDR 150
S-24 300002 Dust Collector 20.00 - - PM Mg/Nm’
Yellow M 150 ;
5-25 CDR Dust Collector 20.00 - - Mg/Nm
300003 HCI 35 Mg/Nm’
Rubine M 150 .
S-26 CDR Dust Collector 2.00 - - Mg/Nm
300004 HCI 35 Mg/Nm?
; PM 150
8.y | Mica ABS Dust Collector 8.00 . . Mg/Nm®
300013 3
HClI 35 Mg/Nm
Mica Air PM 150 4
S-28 | Wash TTK Dust Collector 20.00 - - Mg/Nm
300282 HCl |35 Mg/Nm®
Mica ABS PM 150
: ica _ . Mg/Nm’
S-29 300046 Dust Collector 8.00 g 3
HCI 35 Mg/Nm
2943
502 Kg/Day
Boilr-3 _Coal 150
$-30 | (Coal-62 ESP 7350 {12264 05 PM Mg/Nm?
TPH) Kg/Hr -
: NOx 50 Mg/Nm
CO 50 Mg/Nm?
White PM 150 ;
S-31 | Plant ABS Dust Collector 14.00 - - Mg/Nm
300009 HCl | 35 Mg/Nm®
White PM 150
552 C‘i\aglsﬂg Dust Collector 14.00 - s Mg/Nm’
300010 HCI 35 Mg/Nm’
White Air PM 150
5-33 W:vsv’ber Dust Collector 15.00 ’ . Mg/Nm’
300001 HCl | 35 Mg/Nm’
I0C ABS PM 150
- 4 ~ = M N 3
S-34 300014 Water Scrubber 14.00 g/Nm
HCI 35 Mg/Nm®
Iron Oxide
5-35 (H2S Water Scrubber 9.50 - - H2S 5 Mg/Nm?
scrubber)
;
mmﬁmmmWW (0Z-12-2021
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: A Stack” Type Sulphur- .
Szack Sotirce ,mﬂ'_!:f‘; irysr:;e'gse F Height(in = of ~ Conteént{in. Pollutant Stand‘ardr_:
0. - i pE mir)  Fuel %)
QA-65 Stack|  Caustic Wat Mgn
.36 - ac austic Water 7.00 ) :
1 Scrubber NOx | 50 Mg/Nm
HCl 35 Mg/Nm’
PM M 15NO 3
3 |QA65 Stack|  Caustic Water wiE | , g
2 Scrubber ' NOx |50 Mg/Nm’
HCl |35 Mg/Nm®
Caustic Water HCI |35 Mg/Nm’
S-38 A Plant 20.00 - -
Q Scrubber P205 |10 Mg/Nm’
. HCI 35 Mg/Nm’
5.3g | Pilot Plant Scrubber 2500 | - . o
Scrubber NOx |50 Mg/Nm’
Sumicos
Absorber ; . 150
S-40 | nit ABS Air Wash Unit 15.00 - - PM Mg/Nm?
300063
Sumicos Air
wash Unit . ; 150
5-41 AWU Air Wash Unit 18.00 - - PM Mg/Nm?
300012
Azo DCS
CD-300005 = 150
5-42 Bst Dust Collector 3.00 - - PM Mg/Nm?
collector
Azo DCS
CD-300006 150
S-43 Dust Dust Collector 2.00 - - PM Mg/Nm?
collector
150
PM
Mg/Nm’
Azo DCS Bx
S-44 Making NaOH Scrubber 7.00 - # NOX 50 Mg/Nm’
Hcl 35 Mg/Nm’
2943
502 Kg/Day
Boiler-4 Coal 150
545 | (Coal-62 ESP 73.50 |12264 05 PM Mg/Nm?
TPH) Kg/Hr
NOx |50 Mg/Nm’
co |50 Mg/Nm’®
5400
502 | kg/Day
: FO 50
Boiler-5 PM L
S-46 (FO-28 TPH) ESP § 45.00 ESPHOr 4.5 Mg/Nm3
NOx |50 Mg/Nm’
co 50 Mgf’Nr'n3

udarshan Chemical Indu
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. APC System . Stack - Type
Source - provided/prop. Height(in - - of
osed ~.mtr)  Fuel

Sulphur
Content(in

Stack

“No. %) Pollutant ;tgnf!ard

DG Set Acoustic
S-47 Enclosure/ 1450 |218.78 1 S02
1750 KVA Stack Ka/Hr Kg/Day
DG Set Acoustic HSD t 105
S-48 (New) Enclosure/ 14,50 (218.78 1 502 Ka/Da
1750 KVA Stack Ka/Hr grbay
150
PM T Mg/
Primary 50
S-49 | paddle |Water Scrubber| 12.90 - - S02 3
D Mg/Nm
ryer
50
NOX 1 po/nm?
150
M Mg/Nm’
Secondary 50
5-50 | paddle |[Water Scrubber| 9.00 - - S02 Mag/Nm?
Dryer g
50
= NOx Mg/Nm’
= 551 |AHR stack|  Gas Flare 12.24 i PM 58
- ac a : - Mg/Nm?

2. The Applicant shall provide Specific Air Pollution control equipments as per the conditions of EP
Act, 1986 and rule made there under from time to time/ Environmental Clearance / CREP
guidelines.

3. The applicant shall operate and maintain above mentioned air pollution control system, so as to
achieve the level of pollutants to the following standards:

Parameters - e Standards {mg/l) s, 408

4. The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacement/alteration well before its life come to an end or erection of new pollution control
equipment.

5. The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation (including the change of any control
equipment, other in whole or in part is necessary).

SCHEDULE-III
Details of Bank Guarantees:

Consent
{C2E/ . Amt of BG Submission
C20 Imposed Period .
/C2R} :

"Sr.

No Compliance -~ Validity.

Period Date

“Purpose of BG

Towards O & M
¢ of pollution
800000 Existing | COntrol system &
compliance of
consent to
operate

C2R (With

Expansion) 31.07.2025 | 30.11.2025

Sudarshan Chemical Industries Limited/CO/UAN No.MPCB-BY PRODUCT-00000000197 (02-12-2021
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Consent - :
(C2E/-  Amt of BG Submission
€20 _ Ilmposed ' Period
/C2R).

sr.

e Compliance = Validity

Period Date

.Purpose of BG

Towards O & M
of pollution
control system &
compliance of
consent to
operate

C2R (With
2 | Expansion) -
Top up BG

400000 |Within 15 days 31.07.2025 | 30.11.2025

**Existing BG obtained for above purpose if any, may be extended for period of
validity as above.

BG Forfeiture History

%o . Consent A:;q;gt Submission Purpose of - Amcg:éif & Re_a;tén of
(C2E/C20/C2R) imposed Per'od_. = Forfeiture Forfeiture

O&M of
Pollution
Control Towards
1 c20 1000000 Existing Systems and 200000 exceeding
compliance of JVS results.
Consent
conditions

BG Return details

BG imposed Purpose of BG. Amount of BGR
NA

Srno. Consent {C2E/C20/C2R) eturned

SCHEDULE-IV
General Conditions:

1. The Energy source for lighting purpose shall preferably be LED based

The PP shall harvest rainwater from roof tops of the buildings and storm water drains to
recharge the ground water and utilize the same for different industrial applications within
the plant

3. Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The -acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise <tandards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compﬁance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

Sudarshan Chemical Industries Limited/CO/UAN No.MPCE-BY_PRODUCT-ODODDOOOI§} {02-12-2021
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10.

11.

12,

13.
14,

15.

16,

17,

18.

19.

h) The applicant shall comply with the notification of MoEFCC, India
(Protection} second Amendment Rules vide GSR 371(E) dated 17.0
amendments regarding noise limit for generator sets run with diesel. :

The applicant shall maintain good housekeeping.

The non-hazardous solid waste arising in the factory premises,-sweepings, etc. be disposed
of scientifically so as not to cause any nuisance / pollution. The applicant shall take
necessary permissions from civic authorities for disposal of solid waste,

The applicant shall not change or alter the quantity, quality, the rate of discharge,
temperature or the mode of the effluent/emissions or hazardous wastes or control
equipments provided for without previous written permission of the Board. The industry will
not carry out any activity, for which this consent has not been granted/without prior consent
of the Board.

The industry shall ensure that fugitive emissions from the activity are controlled so as to
maintain clean and safe environment in and around the factory premises.

The industry shall submit quarterly statement in respect of industries obligation towards
consent and pollution control compliance's duly supported with documentary evidences
(format can downloaded from MPCB official site).

The industry shall submit official e-mail address and any change will be duly informed to the
MPCB.

The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification No. B-29016/20/90/PCI-L dated. 18.11,2009 as amended.

The Board reserves its rights to review plans, specifications or other data relating to plant
setup for the treatment of waterworks for the purification thereof & the system for the
disposal of sewage or trade effluent or in connection with the grant of any consent
conditions. The Applicant shall obtain prior consent of the Board to take steps to establish
the unit or establish any treatment and disposal system or an extension or addition thereto.

The industry shall ensure replacement of pollution control system or its parts after expiry of
its expected life as defined by manufacturer so as to ensure the compliance of standards
and safety of the operation thereof.

The PP shall provide persohal protection equipment as per norms of Factory Act

Industry should monitor effluent quality, stack emissions and ambient air quality
monthly/quarterly.

Whenever due to any accident or other unforeseen act or even, such emissions accur or is
apprehended to occur in excess of standards laid down, such information shall be forthwith
Reported to Board, concerned Police Station, office of Directorate of Health Services,
Department of Explosives, Inspectorate of Factories and Local Body. In case of failure of
pollution control equipments, the production process connected to it shall be stopped.

The applicant shall provide an alternate electric power source sufficient to operate all
pollution control facilities installed to maintain compliance with the terms and conditions of
the consent. In the absence, the applicant shall stop, reduce or otherwise, control
production to abide by terms and conditions of this consent.

The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per the provision
contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can be recycled
/processed /reused /recovered and only waste which has to be incinerated shall go to
incineration and waste which can be wused for land filling and cannot be
recycled/reprocessed etc. should go for that purpose, in order to reduce load on incineration
and landfill site/environment,

An inspection book shall be opened and made available to the Board's officers during their
visit to the applicant.

Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981 and
Environmental Protection Act, 1986 and industry specific standard under EP Rules 1986
which are available on MPCB website (www.mpcb.gov.in).

Sudarshan Chemical Tndustries Limited/CO/UAN No.MPCE-BEY_PRODUCT-0000000019/ [02-12-2021
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20.

21,

22.
23.

26.

27.

28.

29.

30.

31.

32.

=, 5\3&?55# - 3

arrangement for measuring the flow. No effluent shall be admitted in the pip
downstream of the terminal manholes. No effluent shall find its way other t
designed and provided collection system. *

Neither storm water nor discharge from other premises shall be allowed to mix with
the effluents from the factory.

The industry should not cause any nuisance in surrounding area.

The industry shall take adequate measures for control of noise levels from its own
sources within the premises so as to maintain ambient air quality standard in respect
of noise to less than 75 dB (A) during day time and 70 dB (A) during night time. Day
time is reckoned in between 6 a.m. and 10 p.m. and night time is reckoned between
10 p.m. and 6 a.m.

. The industry shall create the Environmental Cell by appointing an Environmental

Engineer, Chemist and Agriculture expert for looking after day to day activities related
to Environment and irrigation field where treated effluent is used for irrigation.

. The applicant shall provide ports in the chimney/(s) and facilities such as ladder,

platform etc. for monitoring the air emissions and the same shall be open for
inspection to/and for use of the Board's Staff. The chimney(s) vents attached to various
sources of emission shall be designated by numbers such as S-1, S-2, etc. and these
shall be painted/ displayed to facilitate identification.

The industry should comply with the Hazardous and Other Wastes (M & TM) Rules,
2016 and submit the Annual Returns as per Rule 6(5) & 20(2) of Hazardous and Other
Wastes (M & TM) Rules, 2016 for the preceding year April to March in Form-IV by 30th
June of every year.

The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall be
maintained.

The applicant shall bring minimum 33% of the available open land under green
coverage/ plantation. The applicant shall submit a yearly statement by 30th
September every year on available open plot area, number of trees surviving as on
31st March of the year and number of trees planted by September end.

The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions.

The firm shall submit to this office, the 30th day of September every year, the
Environment Statement Report for the financial year ending 31st March in the
prescribed FORM-V as per the provisions of Rule 14 of the Environment (Protection)
(second Amendment) Rules, 1992.

The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacement/alteration well before its life come to an end or erection of new pollution
control equipment. ;

The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

Sudarshan Chemical Industries Limited/CO/UAN No.MPCE-BY_PRODUCT-0000000019/ (062-12-2021 Page 17 of 18
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33. The applicant shall provide facility for collection of environmental samples and
samples of trade and sewage effluents, air emissions and hazardous waste to the
Board staff at the terminal or designated points and shall pay to the Board for the
services rendered in this behalf.

For'and on behalf of the
Maharashtra Pollution Control Board.

e ang

(Ashokﬁshﬁgare IAS),
Member Secretary

Sudarshan Chemical Industries Limited/CO/UAN No.MPCE-BY_PRODUCT-0000000019/ {02-12-2021 Page 18 of 18
07:48:13 am)/QMS.P0O6_F02/00 age 18 of 1

162




EXHkB\ T D

MAHARASH"‘ NB"",STRIAL DEVELOPMENT CORPORATION

%&‘\s (A G vermentof Maharashira Undertaking )

agdangii; Revas Road, Alibag. Dist. Raigad - 402 201,
2__251‘1_6([3} Email - esalibaug@midcindiz.org .

No/EE(A)IFMS/C o84 Hof2016

SRt ; =k Office of the Executive. Enginger,

el ; - : ' M.L.D.C. Division, Alibag- 462.201.
- E I Date: @14 {eF-\: 3\@1’3

Ref: 3\!’00!’ 1i?;f.‘ters No. NIL dtd. 21!4!'201 5 & 22/4/2015.
- . 2)This office letter No.B26624 did. 27/4/2015
3)’ Ywaur]e.tler No.Nil dtd.30/5/2016.

Dear Sir, ) .
Witha’eferenoe to. your above cited letters,it is to infoimi yuu that MID-C

has no objeguon {o- acoept Emétmg plus Additional 5.0 MLD efﬂueni quari’ﬁty, wh:ch .
afed after yqur expansnon in MIDC’s existing disposal- p!pehne system

Executive Engirie:
M.L.D.C. Dlwsmn, Ahbag

PSP RN,

1663



[Tax: 24024068 7 34023515

Website: hiip:/mpeb.goy.in in
f-mail: '@ mpeb.gov.in

' - féfv AzéLg
/CAC-cell/ 2?:9?_ i Date:

/s Sudarshan Chemicals Industries Ltd,
46, MiDC Dhatav, Roha,
Dist: Ralgad 402116

Sub: Permission for direct disposal of treated effluent of M/s Sudarshan Chemical Industries,
Roha for existing unit at the outlet of CETP through dedicated effluent disposal pipeline

“"‘"" o ’ s -
=l A f;’ into MIDC disposal pipeline.
= _.")\" z \ . )
{‘ { i ?_/-'-J, : Ref: 1) Your:letter-for.permission -for.ditect disposal-ofitreated..effluent to-MIDC disposal.- - ., .
. fi i . :
P e - pipeline.

2] Minutes of Personal hearing regarding the permlssion for dircct disposal “of treated
trade effluent at outlet of CETP extended to the industry before ID{WPC) & AS{T) on
20.02.2016 "

3] Minutes of the CAC meeting held on 22.03.2016.

Consequent upon your request for direct disposal of treated cffluent to MIDC disposal pipeline
vide above reference no. 1, personal hearing was extended. to you before JD(WPC) & AS{T) on
20.02.2016. The minutes of the personal hearing were placed before CAC meeting held on 22.03.2016
and it was decided to give No Objection for the disposal of the treated trade effluent of M/s
Sudarshan Chemical industries Ltd, for existing unit to dispose off their treated effluent at the outlet
of CETP through dedicated effluent disposal pipeliné provided by MIDC subject to certain terms and

_;.‘g.:onditions.

In the view of above, MPCB has no objection for the disposal of the treated trade efﬂuem ol
M/s Sudarshan Chemical mdus i
Gtiet of CETP tmougn L‘LLI!L::LL

terms and conditicns:
1. Industry shall obtain the permission from MIDC.

errluent msposal p:pehm prowded by MtDC sublcct to fullowmg,

2. Separate pipeline shall be provided from industry’s premises upto outlet of CETP with the prior
permission of MIDC. ‘

3. Industry shall ensure the ETP operations so as to meet the Enwronment (Protection ) ACT, 1986
standards of 30 mg/i BOD concentratlon at the outlet. ?

Ltd, for ex;stmg unit to dtspmc off their treated, eﬁ'iuent at.the .

e e v e i e s s b s & Smnt ©a i Al Bl s ol Rk A o T ET  8 BAL Shin m2 T

1o 64
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e diswjﬁr_@_ﬁﬁiﬁ_‘ﬂluem at the location as suggested T 6 Ee—

/ 5. The MIDC shall ensure th
6. Atpresent, the consented standards of BOD is 100 mg/l, hence needs to be amended accordingly far

30D 30 mg/! considering disposalin the Cresk.

H
4
i
§

will be amended after the compliance of the abovesconditions.

{P.K. Mirashe)
Member Secretary

The consent to operate

P " Copyto:1.L0, MPCB. Mumbai: For information

P ’ ’
e 7 Reglonal Officer, MPCB, Raigad/Sub-Regional Officer, MPCB, Mahad: For information.
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ExvielT F "’
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T

. (3 r\:)w\,-'\CM '
" RIA - CETP
CO - OPERATIVE SOCIETY LIMITED
(Regn. No. RGD/RHA/GNL/(0)904/94 did 7.9.94}

RIRC Bldg., Plot No. 6, M.L.D.C. Dhatav, Roha - Ralgad - 402 116
el £ 02194 - 263599, Fax : 264594 S

S

16.2.2016

Sudarshan Ci\em‘lcai \ndustries Limited,
plot No. 44, 45 & 46,

MIDC,

Roha.

sub: Final Water Consumptlon Capacity Booking With CETP.

Sir,

This is to inform you that as perour records your unit has Final Water Consumption Capacity
Booking in 22.5 MLD CETPis 76_50'mB per day.

This letter is issued to you for your information and records.

Thanking you.

P

Sl
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12% september, 2016

To,

RIA CETP,

Dhatav, Roha

Attn: Mr. P P Bardeshkar

HIBTT

Sub: Discontinue our membership to the CETP

s ith inimediate

Fbr %an chemical Industries Ltd

B N Kadam
General Manager --Works

effect.

lo{?l

1y i
é 4

oXa

SUDARSHAN

Sudarshan Chemical [ndustries Limited

46, MIDC Estate, Dhatav, Roha,

Dist. Raigad 402116, India

Tel: +91 2194 263 531 Fax:+91 2194 263 602

rmwu that we have been treating our effiuent which meets all parameters as
0 mmaﬂ Board and are granted permission by MPCB and MIDC to directly
the ,M'IBC disposal line. With regards to this, we want to discontinue our

glven to us during our association with CETP.

-,

\
RIA-CETP CO-OP sooﬁ" LT

clo. mnc Plot No. 8,
MIDC, Dhata mm
Dist. Retgad, 4021

Sudarshan Chemical Industries Limited
Global Head Office:

162 Wellesley Road, Pune - 411 001, India

Tel: +91 20 260 58 888 Fax: +91 20 260 58 222
Email : cantact@sudarshan.com
wwy.sudarshan.com
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Revised Guidelines for the Centrally sponsored Scheme

Exner T 1

Ministry of Environment & Forests / Vs
(C.P. Division) 07 s

of Common

Effluent Treatment Plants (CETPS)

Introduction:

Under the Water (Prevention and Control of Pollution) Act, 1974,
every industry has to provide adequate treatment of its effluents before
disposal, irrespective of whether it is in stream, land, sewerage system
of sea. The small scale industrial units (SSI), which are presently defined
as units whose plant and machinery are valued at less than Rs. 5 Crore
occupy an important place in the India economy. The SSIs are a major
contributor to the total industrial pollution load of the country. However,
only a small fraction of the effluent discharge from these units is
estimated to be treated as on date.

SSlIs, due to their limited size and scale of operations do not find it
economically viable to install dedicated pollution control equipment and
therefore the concept of Common Effluent Treatment Plants (CETPs) is
suitable for them. CETPs help in achieving end-of-pipe treatment of
combined wastewater of the SSIs at lower unit cost and also facilitate
better monitoring by the State Pollution Control Boards (SPCBs) and
Pollution Control Committees (PCCs).

The Ministry of Environment & Forests (MoEF) has been
implementing a centrally sponsored scheme for CETPs since 1991. In the
light of the operational deficiencies in the earlier scheme, the
development of pollution control technologies over the year and also the
financial constraints on the part of SSI proponents and the
recommendations of SPCBs related thereto, a need was felt to revise the
earlier guidelines for central assistance to CETPs.

Scope of central assistance for CETPs:
2.1 The Central assistance will be available for:

2.1.1 Establishment of new CETPs in an industrial estate or a
cluster of SSIs.

2.1.2 Upgradation/modernization proposal for CETPs earlier
financed through the MoEF shall be considered for one time
funding. However, there has to be adequate justification for
the same and the time interval between the commissioning
of the existing CETP and the submission of proposal for
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upgradation/ modernization to the Central
should not be less than 7 years.

2.2 The project cost may include

2.2.1 Plant and Machinery for Primary, Secondary and Tertiary
treatment.

2.2.2 On-site laboratory with standard set of instruments.

2.2.3 Zero Liquid Discharge (ZLD) and related technologies.

2.3 Large and Medium scale industries, other than those belonging to
the 17 categories of heavily polluting industries, may join the
CETP after the primary treatment or as considered necessary by
the concerned SPCB for the purpose of hydraulic load and for the
techno-economic viability of the CETP. However, it has to be
ensured that the CETP primarily services the effluent discharged
by the SSis.

Ao 3. Pattern of financial assistance:

3.1 The financial assistance for a CETP project shall be as follows,
subject to the conditions mentioned in 3.1.2 to 3.1.6 below:

3.1.1 The central assistance (subsidy) will be restricted to 50% of the
total project cost. This shall be subject to a ceiling of Rs. 20 crore
in projects without ZLD and Rs. 40 crore for projects with provision
of ZLD. The Central funding shall also be restricted to Rs. 1.5 crore
per MLD for a CETP project without ZLD. The State share shall be
25% of the total project cost. The project proponent's contribution
shall be 25% out of which at least 15% shall be the contribution of
the project proponent and the balance could be raised by the
concerned project proponent from loan from Banks/Financial
Institutions.

3.1.2 The Central assistance will be provide only to meet capital costs
towards the items mentioned in para no. 2.2.

3.1.3 No assistance will be provided for meeting recurring or Operation
and Maintenance costs.

'}
3.1.4 The Central Government shall not have any liability towards time
and cost over runs.

loFo
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3.1.5 There is no provision for retrospective funding.

3.1.6 Central assistance cannot be used as seed money for

Role of the Project proponent/Beneficiary:

4.1

4.2

4.3

4.4

4.5

4.6

4.7

4.8

4.9

In order to manage the CETP, there should be a Special Purpose
Vehicle (SPV) registered under an appropriate statute.

A legal agreement between the SPV and its member units clearly
delineating their relationship and mutual obligations should be
executed and reflected in the feasibility report of the CETP
project. The cost recovery formula developed for the CETP
project should be ratified by all members.

An environment management plan should be prepared for the
CETP and should be documented in the feasibility report.

The inlet and outlet effluent standards of the CETP should be
complied with irrespective of the degree of treatment i.e primary,
secondary or tertiary. Continuous flow meters should be installed
at the outlet of the CETP to monitor the same.

The technical appraisal of the proposal should be done by reputed
institutes like Indian Instituted of Technology (I1ITs) Engineering
Colleges or relevant Council of Scientific and Industrial Research
(CSIR) institutions.

Financial Appraisal of a CETP proposal shall be undertaken
through a Nationalized Bank whether a loan is secured or not.

Adequate Linkage with Treatment, storage and Disposal Facility
(TSDF) for disposal of hazardous waste generated from the facility
should be ensured.

The proposal should incorporate a scientific sludge management
plan based on the sludge characteristics (i.e hazardous or non-
hazardous).

It may be operationally advantageous to link the CETP inlet with
the municipal sewage system. In such cases the project
proponent should enter into a suitable agreement, including cost
sharing, with conterned agency.
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4.12

4.13
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5.1

5.2

S

5.4

5.5

5:6

The land for the CETP shall be arranged by the pro eCt Propy
and the Central Government will not provide any ggsistan:
this component. )

L
The project proponent or the State Government shall “proxd
backward and forward linkages for the CETPs.

There shall not be any multiplicity of funding from different
Government Agencies for a CETP.

A Memorandum of Association (MoA) shall be executed between
the CETP operator and the participating industrial units with the
following components:

4.13.1 Member industries of a CETP shall carry the required primary
treatment to meet inlet quality standards or design inlet quality
parameters of CETP.

4.13.2 Member industries of a CETP shall monitor specified quality
parameters and flow rate of the effluent on daily basis and submit
the monitoring data to the CETP operator on regular basis.

4.13.3 Member industries of a CETP shall regularly pay their share towards
meeting the treatment cost and operation and maintenance of a
CETP.

> _ 5. Role of the State Government /SPCB/PCC:

The land for establishment of the CETP may be provided by the
State Government or its agencies.

The SPCB/ State Government/ Union Territory Administration/PCC
should ensure that forward and backward linkages are in place
include proper conveyance system from the individual units to the
CETP effluent. These could alternatively, be also provided by the
State Government or it agencies.

Guarantee of performance at full design load should be ensured
by the concerned SPCB/PCC upfront.

The SPCB/PCC should appraise the project proposal and forward it
to the Ministry along with its technicai recommendations.

The Project proposal/Detailed Project Report (DPR) must have the
recommendation of the State Pollution Control Board/ PCC and
also the consent to establish and Consent to operate the CETP.

The SPCB/ PCC should ensure adherence to the points mentioned
in the Check List (Annexure-I) before forwarding any CETP
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5.7

5.8

5.9

5.10

9:11

=, I

proposal to the Ministry. Any proposal which does not BemMplys
the checklist will not be considered for sanction. W\ =

Central subsidy shall be released subject to two conditionss
the State subsidy is made available to tfie CETP project; two,
Bank guarantee for an equivalent amount*has been procured by
the SPCB/PCC.

Request of State for further installments of Central subsidy should
be supported with updated physical and financial progress reports
and Utilization Certificate/ Expenditure Statement duly audited
and endorsed by the Concerned SPCB/PCC.

SPCBs should monitor the progress of the CETP Project and
ensure its timely completion.

Outlet norms for the industry shall be prescribed by SPCB in
Consent as a necessary condition. SPCBs shall also ensure that
the outlet parameters for the individual industry and inlet
parameters for CETP are In synergy.

Unspent balance at the end of the financial year should be
reflected in the UC and ES forwarded by the SPCB/PCC.

A Memorandum of Association (MoA) shall be executed between
the CETP operator and the SPCB/PCC units with the following
components:

512.1 CETP shall be managed professionally.

512.2 SPCB shall be entitled, in case of repeated violation, to bring in
new professional management / SPV.

5.12.3 Environmental audit shall be linked with financial audit (at the
commissioning stage) at the cost of CETP.

5124 CETP operator shall be responsible for compliance of inlet quality
and flow from the contributing industries and shall provide status
of non-complying units to SPCB for action on monthly basis.

5125 CETP operator shall carry the required treatment to meet final
effluent quality standards for CETPs.

5.12.6 CETP operator shall monitor specified quality outlet parameters
and flow rate on daily basis and submit the monitoring data to the
SPCB on regular basis. Parameters to be specified by SPCB shall
be monitored by the CETP operator online at outiet of a CETP and
IT based linkage shall be provided by the operator to the SPCB.
The SPCRB shall ensure that continuous 24 hour data is displayed
on its website.

(]
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(CPCB):

6.}

6.2

6.3

6.4

6.5

Proposal for establishment/ upgradation of CETP forwarded by the
SPCB/ PCC along with duly appraised DPR and the check list will
be taken up for consideration by the Ministry of Environment and
Forests. :

The proposal shall be scrutinized by the Appraisal committee on
CETPs chaired by the concerned Joint Secretary, Ministry of
Environment and Forests.

Subsequent to the approval by the competent authority, funds
(50%) shall be released by the Central Government
commensurate with those released by the State Government
(25%).

The concerned State Government/SPCB or the CPCB shall
periodically review the progress of the CETP scheme and carry out
mid course corrections, if required.

~ Post commissioning evaluation will be done by CPCB.

& Aok kK
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CHECKLIST FOR NEW/ UPGRADATION PROPOSALS OF CETPS

the CETP constituted and

registered as a SPV?

S.No. | Check List Status Comments

1. Is the CETP Meant for an
industrial estate or a cluster of
small scale industrial units?

2, Whether no. of SSI provide?

3. Whether  types of 581
provided?

4, Whether medium & large
industries proposed alongwith
ssi form part of 17 categories
of highly polluting industries

5. Whether managing body for

Whether the proposal/DPR of
the CETP for Central funding
has been forwarded
Jrecommended through the
concerned SPCB/PCC?

Whether conveyance system
proposed for the CETP?

g

Whether the CETP has a sludge
management plan (SMP) in
place?

v

Whether the consent to
establish has been given by the
concerned SPCB?

Whether an environment
management plan (EMP) has
been prepared and
documented?

11.

Whether a legal agreement
between the SPV& its member
units executed?

12.

Whether necessary clearance
obtained from the concerned
SPCB for discharging the
treatment efluent?

13:

Whether hazardous  waste
disposal plan is in place &
clearance obtained from
concerned SPCB? 4 .

14.

Whether the DPR has been

167 S




technically appraised?

15. Whether the DPR has been
financially
16. Whether commitment of the .

State Govt. to bear 25% of the
capital cost has been received?
17. Whether the cost recovery
formula developed for the CETP
project has been ratified by all
member units?
18. Whether the level of treatment
technologies has been
identified?
19, Whether the land allotment
deed is available?
20. Whether the CETP is a fresh
case or an up gradation
proposal? In case of Latter, is
the time gap adequate?
21. Whether setting up of a
laboratory is envisaged in The
DPR?
22. Whether timeframe/ bar chart
§ ¢ for the implementation of the
- CETP has been provided?
g 23. Whether the possibility of
recycling/ reuse of treated
d effluent from the CETP has
been explored & documented?
24. Whether any funds have been
released by the State
Government?

W 4



grvigT "3 "
= Maharashtra Pollution Control Board
-
Site Name: Sudarshan Chemicals Ltd.
Report: Custom Report |
From Date: 2018/08/01 00:00:00 To Date : 2023/1 1/30 00:00:00
176.43 |

‘ Prescrie Stanards
182.45
32.6

Maximum Data
Minimum Data
Geometric Mean
Median
Standard Deviation
Maximum Value At Time 2022-08-01
Minimum Value At Time 2023-09-01
Valid Data Points 61
Total Data Points 64
Data Availability % 95.31%
1 2018-08-01 | 181.39
2 2018-09-01 174.81
3 2018-10-01 173.82
4 2018-11-01 185.56
i .5 2018-12-01 175.03
, _»Ag 6 2019-01-01 168.11
’ /7“ iz 2019-02-01 174.32
St 8 2019-03-01 176.39
& ' 9 2019-04-01 182.45
10 2019-05-01 186.41
, 11 2019-06-01 186.88
12 2019-07-01 185.26
13 2019-08-01 182.20
14 2019-09-01 176.88
15 2019-10-01 180.09
16 2019-11-01 181.62
17 2019-12-01 178.03
18 2020-01-01 188.73
19 2020-02-01 192.53
20 2020-03-01 192.17
21 2020-04-01 186.87
22 2020-05-01 194.18
23 2020-06-01 193.91
24 2020-07-01 | 190.25
25 2020-08-01 190.93
26 2020-09-01 NA
2020-10-01 NA
1097
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28 2020-11-01 NA

29 2020-12-01 210.62
30 2021-01-01 201.43
31 2021-02-01 198.49
32 2021-03-01 194.68
33 2021-04-01 196.22
34 2021-05-01 218.92
35 2021-06-01 211.05
36 2021-07-01 190.52
37 2021-08-01 198.78
38 2021-09-01 194.11
39 2021-10-01 143.47
40 2021-11-01 124.03
41 2021-12-01 144.26
42 2022-01-01 161.10
43 2022-02-01 168.33
2022-03-01 179.92
2022-04-01 185.59
2022-05-01 204.02
2022-06-01 132.38
2022-07-01 238.46
2022-08-01 241.35
2022-09-01 192.69
2022-10-01 154.93
2022-11-01 187.86
53 2022-12-01 184.99
54 2023-01-01 173.26
55 2023-02-01 208.33
56 2023-03-01 164.54
57 2023-04-01 143.87
58 2023-05-01 138.25
59 2023-06-01 140.32
60 2023-07-01 134.90
61 2023-08-01 118.89
62 2023-09-01 70.97
63 2023-10-01 105.60
64 2023-11-01 96.11
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ExXetR (T "
Minutes Of Meeting

No/SE(K)/ C01888 /2022 f*l'g"'
Office of the Superintendifig-& ‘Qg

Ve n "ei?\\-:y.
MIDC Konkan Circle, Pna 3 \Exp, Dt 26/61<
Date: ' N

S

Sub:-Minutes of the meeting convened on 31 "M;y 5022 amongst MIDT;
Sudarshan Chemicals and Roha CETP consuiéants CH2M regarding “O&M
charges related to M/s Sudarshan Chemicals for treating their effluent at Roha
CETP"

As per the MIDC office order no. 523/2021 dated 11™ August 2021,

a committee comprising of Dy.CEO (Env), CAQ, GM(Law), CE(HQ) and SE(K)
was constituted to resolve the RIA CETP, Roha related issues with M/s
Sudarshan Chemical Industries Limited, Roha.

The above committee in its report submitled to Hon'ble CEO, MIDC
vide IFMS no. E-04823 dated 27/10/2021 and approved by Hon'ble CEQ, MIDC
on 28/10/2021, has instructed as per Sr.No-10,(10.21) of the Committee Report
that since, the functioning of CETP(i.e. O&M) is also important and considering
the technical and financial viability, it is suggested by MIDC that the treated
effluent of M/s Sudarshan Chemical Industries Limited, Roha may be considered
to be mixed with concentrated effluent of SSI members of RIA CETP. Hence, it
was felt that M/s Sudarshan Chemical Industries Limited, Roha may consider to
aid and accommodate the SSI members as a CSR activity in O&M of CETP.
Therefore, the committee suggested to have a separate meeting by E&MD and
work out a proposal for consideration of Sudarshan for proportionate hydraulic
charges covering electricity, man power etc. from Anoxic tank to final discharge
sump and request Sudarshan Chemical Industries to consider it and if felt
appropriate, contribute the same as a CSR for the Control of Pollution and
Betterment of Environment in and around Roha MIDC industrial area.

in compliance to above directives, | the undersigned convened a
meeting at MIDC HQ fo discuss “O&M charges which may be charged to M/s
Sudarshan Chemicals for mixing their treated effluent with the concentrated
effluents of SSI members at Roha CETP, for the benefit of the SS! members” on
date 31% May 2022 in presence of the following MIDC/CH2M (consultants to

MIDC for Roha CETP) and officials of M/s Sudarshan Chemical Industries, Roha.
Page 1 of 6
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MIDC -
« Shri K.S Bhandekar SE(K)
« Shri S S Nanaware — EE{Alibaug)
e Shri S B Patit -OSD (Env)
o Shri Jadhav — DE (Roha)

Consultants CH2M -

« Shri Umesh Bhutkar- Project coordinator
M/s Sudarshan Chemicals —

% Shri Nagesh Kamat — EHS Head
_~| ;.\;:‘ Shri Mandar Veankar—- DGM Legal

;f‘ﬁ,‘ 2 \ s\ Shri Vaibhav Naik -DGM EHS
L,' i g
iw eeyt ¢ Ms Komal Khushalani — From “Crawford Bayley& Co.” Legal Advisors for Mfs
LIRS .
/ Sudarshan
I“—-ff « Ms Prerana Wagh - From “Crawford Bayley & Co.” Legal Advisors for M/s
W&; Sudarshan

The other invitee ie. representatives from RIA (Roha Industries
Association) were not present in the meeting despite the fact that the said meetings
was earlier rescheduled thrice as per the specific request of Shri P.P. Bhardeskar

Chairman RIA CETP due to non-availability of either RIA Chairman or their office
bearers/key members elc.

Meeting discussions

1. Meeting commenced with formal introduction of all the attendees

2. SE(K) mentioned that this meeting was taking place after about 3 earlier
reschedules (25 Mar 2022, 10 May 2022, 23 May 2022) as per specific request of
Chairman RIA CETP. The absence of Chairman, RIA CETP for this meeting on
31% May 2022 was taken note by MIDC.

3. MIDC requested CH2M to share brief Power Point presentation wrt design,

process and tender aspects of Roha CETP, so as to make awareness among all
regarding O&M of Roha CETP.

4. CH2M presented the Roha CETP tender highlights depicting the following
aspects:

~ Pre-Tender Feasibility studies of Roha CETP

¢
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o Background of tender and plant background (development of Ph =10
and Ph—-1112.5 MLD)

and other industries flows)
o Rehabilitation & Upgrade scheme ‘
o Process Flow Diagram

o Treatment to TDS is not envisaged in the CETP efc.

o Raw effluent from all industries other than M/s Sudarshan will receive
preliminary, primary, biological and tertiary treatment in the RIA CETP
o Whereas treated effluent from Mis Sudarshan will (upon merging with -

preliminary and primary treated effluent from above industries) receive

Biological Treatment (Pre-Anoxic, Aeration, Clarifiers etc.) and tertiary
treatment (PSF and ACF)

o M/sSudarshan's.5 MLD treated effluent may be mixed with the
concentrated effluents of the SSI members in CETP process. This
arrangement will dilute the effluents discharged by SSi to RIA CETP;

o CAPEX of the CETP tender awarded by MIDC is Rs. 45 Cr and OPEX is
Rs 23.40 per cum.

e e,

6. M/s Sudarshan expressed that;
o Sudarshan is paying hydraulic charge at Rs. 1.50 per cubic meter
whereas as actual usage only Rs. 1.17 per cubic meter is payable;

y Ay ey,

Rk

o Drainage cess is being paid at 8.5 per cubic meter which includes
pumping charges from MIDC disposal tank into the creek;
o Sudarshan has already paid approx. 3 cr as capital cost under protest in

Feb 2022: i.e. Rs.1.42 crores proportionate share of old expansion of

e s g

RIA CETP and Rs. 1.75 crore proportionate capital cost of CETP up-
gradation project taken over by MIDG;

o Sudarshan cannot be a part of the CETP because of the guidelines
barring 17 categories of high polluting large scale industries to be a part
of CETP as per MoEF &CC Guidelines;

o RIA CETP refused to accommodate additional capacity for Sudarshan
in 2016 due to which Sudarshan was constrained to obtain permission
for direct discharge from MPCB and MIDC.
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Sudarshan spent approx. Rs. 50 crore for in house Efﬂg}ent Trea_ ‘ aerfaf
Plant (ETP) expansion in 20186, :

Sudarshan incurs cost of approx. Rs. 67 per cubic met

ARy

(6]

treatment of industrial effluent.
Sudarshan has also been bearing sngmf:cant costs for maintal
exclusive tank from time to time. i

Sudarshan has already resigned as a member of CETP in the year
2016

Sudarshan has been contributing to CSR by way of promoting

education, providing health care during COVID- 19 etc.

I the dilution/mixing arrangement is agreed by Sudarshan, then:

(a) it would have an adverse effect on the direct discharge permission
granted by MIDC and MPCB in the past to Sudarshan and

(b) SSI members will be indirectly encouraged to breach the prescribed
fimits set by MIDC and MPCB;

o If Sudarshan agrees to the dilution arrangement, then Sudarshan ought

0

to be campensated

o MIDC to furnish bams!break up of charging treatment costs which is
approximately Rs. 13 per cubic meter;

o MIDC to provide a legal framework whereby the proposed dilution
arrangement can be considered as CSR activity;

o~ MIDC should examine the financial audit statements of the SSli
members as all of them are profitable and can self sustain themselves
without any support from Sudarshan.

o MIDC to call upon RIA CETP to submit detailed break up of treatment
charges({hydraulic and chemical charges) and audited financial
statements with head wise break up as recorded in paragraph 11.6 of
the Report;

o MIDC to furnish written statement of RIA CETP and statement referred
to in paragraph 10.12 of the Report;

o MIDC to explain the basis and provide working/break up of charges
levied under the water bill. MIDC should interaliareverse (i) the
exorbitant and inflated amounts shown under the caption “CETP Run by
MIDC” reflected in the past and present monthly water bill (i) delayed

payment chardes and (i) GST component thereon.
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7. Upon patiently hearing M/s Sudarshan's Views, SE MIDC expresse ‘

O

0

Although Sudarshan is not a member of the RIA CETP &
obligated to discharge its effluents into the Ar{c’axic tank via
process, Sudarshan may consider the dildtion arrangement for the
betterment and financial viability of CETP.

M/s Sudarshan's role as @ pioneer industry in Roha area is appreciated.
CETP operating/functioning effectively and making it sustainable is
need of the hour and also it is in the larger interest of all the industries
in Roha area and more towards the betterment of environment

MIDC is keen to set up upgraded and rehabilitated CETP soon and
obtain consensual approach of MPCB towards expansion plan and
growth of the overall industries in the Roha area.

In these circumstances, modalities and process, M/s Sudarshan will

definitely be a gainer in direct or indirect form.

8. In view of above, as part of Roha industries family and in the larger interest of all

concerned/stakeholders and particularly 10 enhance sustainability of the CETP,

MIDC requested M/s Sudarshan to consider paying certain O & M charges, out of

Rs 23.40 per cum based on the following calculations, for allowing Sudarshan's

treated effluent to be mixed with the concentrated effluents of SSI members in the

CETP process as further planned.

St | Description of 1 Mls Sudarshan Justification (in proportion to |
No charges i;c.an be levied breakup of rate quoted by the
1 partial cost per CETP contractor)
cum
e [RS8 |BE6 X 50 % of 36.81 % of Re
23.40) only 50 % considered asz
major power will be required for |
blower operations :
5 | Water charges, Rs 0.25 65/16 X 2.46 % of Rs 23.40 1%
Effluent tesling, 2

| S

{
|
31
L

| telecom and

| Miscellaneous charges |-
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D S T R BET B Tl
M/s Sudarshan Justification {in proportion to |

Descriptic?n— of charges

- Sr i
‘ No i\ | can be levied breakup of rate quoted by
1 \ partial cost per | the CETP contractor)
{
cum
T i *’"“‘""""‘“’“’*‘“‘F’"’”ﬂf
|~ 3. | Fixed cost (Manpower, Rs 1.45 65116 X 16.13% of Rs 23.
Maintenance and Spares
tools) ‘
| i - icabl
| Chemical and consumable | Nil Not applicabie

charges

Not applicable

deé’?””m'

complexity of flows mixin

ble to precisely workout the chargé

pased on certain agsumptions only

(Note — MIDC reiterated that considering the
differentiation in the treatment it is not possi
le to M/s Sudarshan, but above calculation is
P contractor).

Sudarshan enquired:

tity of 6.5 MLD for the purposes of dilution;
depending on the

applicab
based on the rates quoted by the CET
After reviewing the above calculations,

(a) the basis of arriving at the quan
(b) Whether the quantity of 65 MLD is fixed of would vary

ffluents discharged by other 88| members.

concentration levels ofthee
While concluding the meeting Superintending Engineer (Konkan) MIDC

panvel took note of the aforesaid concerns and informed that the minutes of the meeting

will be circulated and then Sudarshan may submit their written response in next 2 weeks

after receipt of the minutes of the meeting.
Meeting ended with Vote of Thanks to the Chair.

|6
Superintending Engineey (Konkan)
MIDC, Panvel

« Caopy submitted to the CE(HQ), MIDC

o Copy submitted to the Dy. CEO (Env.)

« Copyto EE(Alibag)

« Copyto DE(Rcha)

« Copyto CH2M / Jacobs {Consultant)

« Copyfwesto Mis Sudarshan Chemicals, MIDG Roha.

« Copyfwestio Chairman, RIA CETP Co-op Society Lid, Roha.

s e

« Copyto Guard file.
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